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Governments, DepartmentAl, eic.,ou 
aeoount of the Admlnl8tratlon of 
Ageucy Subjects and Jilanagement or 
Treasuries .  .  .  •  . 
Demand No. 3O-Audit .  •  • 
Demand No. 31-Adminlsqatlcm of 
.Justice. .  .  .  •  • 
Demand No. 32-Jalls and Convict 
Settlemeuts _  . 
Demand No. S3-Police .  _  . 
Demand No. U-Ports and Pilotage . 
Demand No. S5-Llghthouses aud 
LIghtships .  .  .  • 
Demand No. S6--'Survey of Indln· 
Demand No. 37-Botanicsl Survey 
Demand No. 38-Zoologljlal Survey 
Demand No. S9-Geological Survey 
Demand No. 4o-](iues .  . 
Demand No. 41-Arohillology 
Demand No. 42-](etcorology 

Demand No. 43-0ther ScleutUlc ne-
partments .  .  • 
Demand No. 44-Educatlon _ 
Demand No. 45-MedlcaJ Service6 
Demand No. 46--PubUc·Health . 
Demaud No. 47-Agrleultul'(' •  . 
Demand No. 48-JmperIaJ Council of 
Agricultural Research •  .  • 
Delll&nd No. 49--Agrjeultural llarket-
Ing '. •  •  •  •  • 
Demand No. 50-Imperial Imtltut.e of 
Sugar Technology. .  •  . 

Demaud No. 51-Civil Veteripary Ser-
vices. . ., . 
De.mand No. 52-lndWltries .  • 
Demand No. 53-Scientific and IndnB-
trial Research .  . 
Demand No. 54-Aviation. .  . 
Demand No. 65-Capitai Outlay on 
Civil Aviation Charges to Revenue • 
Demand No. 56--Broadcastlng .' • 
Demand No. 57-Capital Outlay'OIl 
Broadcasting Charged to Revenue • 
Demand No. 58-Emigration-lnternal 
Demand 'No. 59-Emlgration-ExternaI 
Demand No. 6O-Commercial Intelli-
gence and Statistics 
Demand No. 61-Censui;. •  • 
Demand No. 62-Joint Stock Com-
panleo' .  .  .  .  •  . 
Demand No. 6a-lmperial Dairy Dc-
~  .  .  •  •  • 
Demand No. ~  Depart-
ments. .  . 
Demand No. 6l>-Currency .. 
Demand No. 66--Hint .  .  . 
Demand No. 6":'-Clvil W.ks .  . 
Demand No. 8i1--<lentral'Road Fund • 
Demand No. ~ I  
Allowances and Pensions .  " 
Demand No. 7o-Statlonery and PrInt-
• ing' ,  .  .  •  •  • 
Demand No. 71-Hiscellaneous. . 
Demand No. 72-JolIscellaaeoua Adjust-
mellta between the Central aud Pro-
vincial Governments .  . 
Demand No. 73-Civil Defence • 
Demand No. 74-Delhi .  • 
DeiDand No. 75-Ajmer-Herwara 
Demand No. 78-Panth PlplOda . 
Demand 1(0. 77-lndian Posts ana 
Teiegra}bs. .  •  •  • 
Demandl(o. I ~  Posts and 
Telegraphs-Stores Suspense (Not 
cbarged to Revenue) .  .  • 
Demand No. 79-Delhl Capital Outlay. 
Demand No. SO-Commuted Value oC 
Pensions .  •  ,  .  • 
Demand No. 81-lnterest-free Advances 
Demand No. 82-Loans and Advance. 
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.',:0" 'k LEGIS.LATIVE ~ ~ .  
r.~ .~ r  Tue'1ay, f!3Td Pebruary. 19018. 

~ ~  met in the ~  Chamber of the Council House ai 
.... .of' the·· Clock, Mr. President ('i'he Honourable Sir Abdur Rahim) in Mle 

~.~  • 
MEMBERS SWORN: 

Wk. K.. G. AmbegllOllkar, M.L.A. {Go\'ernment ()f India: NomiIuAted 
" - " Official) ; 

Mr. M. D. Bhatulali, M.L.A. (lio\'cmrnent of. Indin: Nominated Official). 

STARRED QUESTIONS AND ANSWERS. 
. (a) ORAL ANSWERS. 

RBooalffTl:Olf OF RAILWAYlIIEN'S UNIONS ON NOBTH WXSTEBN RAILWAY. 
188. ·Mi. Lalc4Anll lI(avalral: Will the Honourable Member for Railways be 

,,1688ed to state: 
(a) how many Railwaymen's Uuions OD the North \"'estern ltnilway have 
, . been recognised by the' Administrlttion; 
(b) if more t.han one, whether their activities embrace different depart-

ments or the railway. or they are confined to different areBS i 
(c) if the l'eply to the first portion of part ~  above be in the affirma-

tive. what is the policy formulated by the Railway Board for the 
recognition of' more than OlJe union on a railway system; what 
conditious n union is required to satisfy to(') ha,'e itself -recognised; 
and 

(d) if no such policy or rules exillt, whether Government propeee .to 
frlllUe surh rules to regularise recogqition' of more than one trade 
ullim! 011 I>uch rllilwuy ? If lIot,. wh,\' lint? .. 

'The Honourable Sir Ildwud BenUaa11: (a) Three. . 
(b) 'The Unions Bre not confined either to separate departments or to I16parate 

:areas. 
(c) The recognition ~ Unions on RailwllYs is a matter primarily within the 

-disoretion of the Railway AdmillistrlltioDs. As regllrds the l,;ccond part. the 
'Conditions pre('()dent to reco/,1flition of Unious Ilre contained ~ r  C of 
Appendix XIII of the State Railways Estahlishment Code. Volume I, a copy of . 
whiclt is in th£' Lihrarv of the HOIlKe. .' 

(d) No. ·hpclIIIRe O;"ernment (\onsider it, in the beRt interests of all to leave 
'Railway Administratiolls. with the discretion. 

1Ir. Lalch&¥ Bavalrat: If there Bre no rules actually. 8re there Rny insiruc-
tions or .ordersto the General Managers to recommend tb(l recognition 'of these 
trade unions? • . 

fte Honoatable Sir Edward Benthall: It is entirely a matter within the 
discretion of the railway administrations. bavihg regard to the conditions preoe-
-dent to the recognition of unions set out in the State Railway Esta\liabment 
-Code. . 

1Ir. ~ Bavalral: May J thercfore know that the discretion is used by 
the different General Managers of the railways differently? 
, ~ ~  ~ ~ . ~  Natura:lly. according to the cJjlerent 
·condltlons whIch prevaIl on dIfferent railways. 

DISOIl'LIRABY ACTIONS AOAIN'ST NORTH WB8TEBlf RAILWAY EMPLOYIIBS. 
187. ·.r. La1chlUld .aftlra1: Will the Honourable Member for Railways 

:be plessed to state: . • • 
(a) how many I"mployaes on the North Western Railwav have been derrlt 

"with under Government Serwnts Conduct Ruie 17, r ~ the 
calendar year ~ 942, for CODDeetionwith the P!'eII8: 

(b) what ",e!tl the circumstance. of each ca.; 
( lI05 ) • 
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(0) if railway employees who are officials of registered Trade· Unions, are 

subjected to the provislons 0.£ Conduct .Hule 17, when they a.ct in 
their cupucity of Trade Union officials; 

(d) whether any enquiries are made to ~  that the information 
published in the l)ress by c!uployetls as Union officials camo to 
their possession in the course of their official .d.I.I,t,ies, if not, on 
what othel' grounds railwaymen have been penalrsed as referred 
to in I-art (a) above; and. ' 

(e) what the policy of the Railwa.y ~ r  is in regard to publication of 
staff griev.ances by raiiway employees as officials of trade unions; 
and . 

(f) if no such policy has been laid down, whether it is pr()posed to do 800 
now; if not, why not? . , .' . 

The Honourable Sir Bdward Benthall: (a) ~  
(b) A railwdY servllnt ndmittf:·d having furnished lIluteriul for!1I1 article-

which appeared in one newspaper, 
.(c) Yes. 
(d) As regards the first part, when action has to be taken, enqumes ade-

quate to each case a.re made. . As regards the stlcond pnrt, I am enquiring from 
the Ruilw.ay Administration. . 

:(e) As far IlS employees of State-managed Railways are concerned, the Rail-
way.Servant Conduct R ~  in respllct of any commuIlicntions from' them 
to the Press. 

(f) Does not arise. 
111'. Lllcliand Bav&1rai: Have the.v been reBtricted from making contribu-

tions of a particular nature or Bny contl'ibution at all to the Press? 
The Honourable Sir Edward Benth&ll: There is no obiection to their making 

technical contributions to technical papers, r ~  they are not giving away 
contidentilll metter. 

Mr. L&lchaDd Navalrai: What does the Honourable Member mean by techni-
cal? Supposing ~  havtl b"ot some r ~ IlrB they allowed to send their· 
grie.vUIll:el'l to tlw f>t'(J:;t; or not? 

ft. HonoUrable Sir Bdward Benthall: No. 
Sard&!' Set Singh: Mny T know if ~  with uMember ofth(t 

Legislative Assembly falls within this rule 17 of the Government Servants Con-
duct Rules? . ~ 

The Honourable Sir Edward Benth&ll: Members of the Asseml)ly are not 
members of the Press. . 

NON-CONFIRMATION OF OFFIOlATING NORTH WESTEBN RAD..WAY EIrIPLoYEES. 
188. *1Ir.Lalcband Bav&1rai: (a) \Villthe Honourable Member for Hailways 

hI.: pleaRed t.o IItute whether it is I:L filet thut. several employees on HIp. ~ r  
Western Hl1i:way unl continuously officiating in their posts for long t.ermB 
ranging {rom five to seven yems jI If so. why· Ilre they not confirmed? Does 
anyone else hold fI. lien on endYof theSe posts? . . 

(b) Is' it a fact thRt officiating and temporary ~  are deprived of 
several privileges· attached to the permRnent post, for instance, leave amI leave 
allowance. ss comporeri with- the scale admissible to confirmed ~  

(c) fs. it Q fact tila t great discontent. prevails amongst the" raiIwlJ, v men on 
the North Wtlstern Ra.i1way at the policy of keeping employees bfiiciating or 
t.emporBrv ft)r ~ p£criods? 

(d) Has the Railway. Board issued any orders in regard to confirmation,. 
OV-OII provisionally, ')[ persoDs officiating or working temporarily for Inng 

• periods. when ~ have completed some lllllximum period of service in ·that. 
post, Ql' when it is known that the pennanent incumbent IS not likely toO return 
for,a long ~  If so ... does the Honourable 'Member propose t!> IbY ~ copy 
Of the same on thetltble of the House? If no orders ha'Ve been iSBUed, whyt 
Is it proposed to iSSlIf' Bome orders on the point ~ 
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(e) Will - tolJ.e .1l0flourable Member please :refer to. the pmvisioIlB of Fw)(!a-

menf,al li.\11$ 14.(b) r~ ~ U  suspensIon of lien of perIDantmt wcumbelltB ",hea 
they are likely to be abs&Ult for a certain period and state Jf ~ is freely done 
011 the North' Western Rll'llway to allow officiat.ing llltm, to be confirmed? 1£ 
not, why not? . • 

The Bonoarabl. Sir Bdward Benthall: (8) 1 811l iniormed that ~ .. m· 
ployees have been officiating for long period.s. As !egards the second and third 
parts, the reasons are that some are worklog ~  temporBk'y posts; ~  
have to wait for flheir turn for r I~  promotion where such promotlOn .18 
i'rom the inferior service to the r ~ service in which case cOllllDunai 
reservations apply; aQd a few m'e workiog in pm;ts on which other empio;yees 
hold a lien, 

(b) Yet!. ... . 
(c) 1 um illformed that the Railway has seen no indication o£ any such 

discontent. .. • 
(d) As regards the first part, para. 2008 (bi of the State IlRilwuy Est·abo 

lisll1nent Code, Volume II, provides for the lIuapension of the liell of a perma-
ment railway servant and the provisional confirmation of another railway 
servant in his post under stated conditions. The . Railway Board have-
drawn the attention of Railways to this rule in respect of posts vacated 
by railway servllnts proceeding on war work. As regards the second part, no, 
8S I have ulready given the contents of the orders. The third and fourth parts 
do not ,rise. . 

(e) I am informed that the Railway is generally following tb61 provisions of 
Fundamental 'Rule . 14 (b)-which ill the sa.me as para. 2008(b) of the State· 
Railway J<::stablishment Code-but I would point out tha$ actiori under this rule-
is discretionary. I am also informed ~  the attention of the competent 
... uthorities .has recently been drawn to this rule. The Beconil ~  doee not 
IIrise .. 
.. Mr. LalcllaDd Ifavalral: if a persoll hus ~  for a period of three-
years lind the post is still vacant Rnd it is not known whether· t'be permanent 
incumbent will return, is it the rule to Rl)point the officiating person in that 
vacancy or not? • 

The Hon01ll'a.ble Sir Edward Benthall: That, I think, is ~  in the· 
paragraph of the State Uuilwuy Establishment Code to which I have referred. 
I under.tuDd that there is 110 hard and fast rule, but thllt there is discretion in 

• the matter. . . 
Ki'. Lalchand Bavalral: When t.he H(,nourableMember says thut there are-

many T)el'SOIlR who have waited u.s officilltillg, will he QllDBider their case and' 
find out some way of making them permanent? 

'I'ILe Honourable Sir Edward -Bent.h&ll: I said there were some, not many. 
'rhese CRseR are constltntiy under review, Bnd 1 am not altogether conv.ince" 
that any further r ~  by the Ra.ilway Department. is necessary. 

Mr, ~  Bavalra1: HnR the Ruilway Board Qr the Honourable Mem-
ber reviewed their case? It is not a q'!2estion for the General Manager. 

'l"he Honourable Sir Z4ward ~  Tne Railway Board does not 
examine every individual case; -that is a matter for the railway administration. 

Kr," President (The- Honourable Sir Ahdur Rahim): The Honournble Memo 
'>er is ~  arguing now. 

S.u'BGUARDINO OF PAYJ(ENT OJ' ADBQUAT.II WACE8 '1'0 EIII'LOYBE8 OJ' GOVERNJID'P 
ColfTBAC1'OBS. 

169. *Kr. If, II . .JOIIhl: (a) Will the Honourable the Sup"ly ~ r be 
pleased to state whether in contracts entered into by hi8 Department,a clau80' 

~ safeguarding the paY.ment of adequate wages to the employees of the contractor 
is inserted? 
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-(b) Is'the Honourubla Member awa.re that/ the Government of India have. 
Aooepted the recommendat.ioll of the Hoyal Commission on Indian ~ r '6ug-
gestlDg the neoessity for the insertion ·of ilUch Q clause? 
. 'llf. O ••• '£rivedi: (a)NQ. 
(b) Yes, but the recommendation refers only"'to Publia Works contracts; 
_ Mr. B ••• Joshi: May I ask whether the recommendation of the Royal 
Commjssion was restricted to the Pubiic Works Department? . 
Mr. O ••• Trivecli: Yes. 

CANOBLLATlON OF BOUDAYS BY. RAILWAY AJTTBOBlTlJDS, 

~  •• JIr ••••• .T0Ihl: (a) Will the Honourable the Railway Member be 
,Idsed .0 state whet.her the Railway authorities can canoe}. any hulidays 
granted under the Negotiable Instruments Act? . 
(b) Were' any tluch holidays cancelled during 19421 If so .. why? 
'l'4e HOII01I1'&ble 8.ir Edward Benthall: (a) "No; but the fact that Ii 11ay is 

a public holiday within the meaning of the Negotiable Instruments Act doeS 
not preclude t.ke railway authorities from requiring staff to work .on that day, 
if the pUblic jnteregt NO demlmds. 
(b) There can be no questioI! of a public holiday ~ r  nnder the 

-Negotiable Instruments Act having been cance;}ed by rai!way authoritJea; but 
if the Honourable Mtlmber will supply me with details of what ·he hos in-
mind, I will be glad to make inquiriAR. . 
EXTENSIONS' OF SF.RVIOE TO OFFICERS IN RAILWA.Y TECHNIOAL DEPARTMENTS 

111. ·Kr .•.•. .Joshi: (a) Will the Honourable the Railway Member be 
pleased to state whether Government are aware that, by granting ext.ensions 
of service to officers who are due to retire, young qualified men have to go 
without employment even in Technical Departments? 
(b) Are Government aware ~ vacancies caused by transfer or c.P-lith 

of officers, Anglo-Indian subordinates are promoted to officiate nnd these 
arrangements continue year after yenr? . 
(c) What mensu.es do Government propose to take to remedy the 'Situation? 
The Honourable Sir Edward Benthall: (a) Yes. It must he remembetad 

bowever that reC1ruitment ~ the Superior Services is now on a ~ r  

basis. Hl)wcver well qualifie.d the young men may he they lack. the ~ r 

ence of the ~ r Jqet" t.o whom extensions are granted. 
(b) No. 
(el) Go\tp,mment see nn reBson to take any special stells. 

INCREASING OJ' PlmoENTAGB FOR Dm'P'CT RECRUITMEN,. IN INTEBMEDIATlt GRADES. 

ON RAILWAYS. 

. 172. ·.r. H. A.. Sathar H. BSMk Sa.l.t (on behalf of Xr. H. II . .Abdullah) : 
Will the Honourable Member for Railwavs please state: 

(iI.) whethAr Government bRve arrived· at. IU'" nnnl iler.ision ip connection 
with their memorandum ~ ~ . .  dated the 6th 
June, ~ . issueil to the various Departments of the Government 
ahout the increase of percentnge for direct. recruitment in the 
intermediate grades: 

(b) if it is a fact that the_ North Western HailwAv Administ.ration in 
1940. after full inveRti"llt:on, reelommended to the Railwav. Boord 
a lor'!e numher of " posts in which dIrect rf'rrnitment for the inter-
mediate I!'radeR WR.R considered R ~  ond 

(c) jf the replv to (h) ahove he in the affirmative, whet.her the recom-
mendationR of the North WeRtern Rnilwa.v Administ";.ation have 
heen Rcrepted: if not. why not.? . 

'!'he Honourable Btr EdWard Bentb&ll: (a) The question should have been 
addressed to the Honourable the Borne Member. 
. (11) T RJD unahle. to trace any such communiaation. 
( c) Does not al'1&e. 
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INOBBASING '071 RECRUITING l'EBClm'TAGES FOR UDGU-KmEPEl&8 .\liD APPBQ'l'Icm 
. SUB-ISTOREXEEJ>EBS ON :NORTR WESTERN 1:<.AILw.y. 
-113. ·Kr. H. A. Sat.har B. Esaak Satt (on behalf of Mr. B .•. Abdullah) : 

Will the Honourable Member for Rai;wa!1l please state: 
(a) if it is a fact "that it is laid down in Hection 51 of the rules for the 

recrUitment Ilnd trallling of non-gazetted Hts.fl, ~  apprentice 
mechalt:cs, trade appnmtices, lubourers lind inferIor staff on the 
Htate-Illanuged .itailwll,)'s Issued by tIlt' Hailwuy Boarc!, that for the. 
witml recrUItment t,o the grades of ledger-keepers and apprentice 
sub-storekc>epers the perl'entllge will 'be fixed by et\ch railway 
according to its requirements; . 

(b) if the reply to (a) above be III the aftirmat!ve, ~  these instruc-
... tions are followed by the North Western Hallway; aud 

(c) if he proposes to consider the tlesimbilit,v of issuing instructions to. 
the North Western Uailwu'y to carry out these instructions at the 
time of filling future posts in these two clltegories? ", 

The BOD01I1'&b1e Sir :ldward Benthall: ~  Yes, in Rule.58 Ilnd not ~  51. 
(b) I have no renson to believe that the N. W. R. urc rrot following the 

rule; . 
(c) I do not consider any such orders are"necessary but I Khall !','ud a 

copy of this question and reply to t,be r ~ . 

REPRESENTATION OF MusI..nis IN ESTAJlLISli:MENT SECTION!; OF NORTH WESTERli 
_ I~ . 

174. ·Hr. B. A: Sathar B. ~ Sait (on behalf ot Mr. B ••• Abdullah) : 
(8) Will the JloncA1ruhlt;, lVIi'mber for ~ plel\,;t,' lltate _ what instrudtons 
the Railway 'Board havtJ issued from time to time to the N01;th Western lWiil. 
way in' connection with the reprt'sentatioll of Muslims in theRHt,ablishment 
Sections? 

(b) What has beeu the efft·d of tt\(' issue of t,bese instruetion"kas regards 
increase in the represent.ation of ~  in t.he clericnl cadre, :ittid in the posts 
of Head Clerks? 

(c) Is it' a fact that Muslims in the F,!;tab1i!;lilllcnt lieotions are put on 
duties of preplll"tltioll of hills, Issue of R ~. ete., Hnd not on the actual duties 
,)f dealing with staff mnttel's'! '. 

(d) Does tile Honomable M{'mbl'r propose to issue instructions that th'e 
periodical returns I~  the ~ r .  of 'Muslims in the !Establishment 
Sections should give in£onnation sepul'ILteJ \' regarding the staff ~ with 
personnel mutters, preparation of bills, iMsue of passes and receipt und .despBtch 
work? .. 

The Honourable Sir Ed'arsi BeDthall: . (a) I would refer the Honourable 
Member to my ,:eply to purt (n) of ~ Rturred question No. 84 asked on :&8rd 
September, 1942. SilJce then r . I~ have issued on -the recommp.ndo.tions 
in Mr. l:>'Souza.'s 11cport in Railway Hoard's hItter No. ~  dcted 
22nd October, 1942, a copy of which is in the Library' of the House, lind. J 
would refer the Honollrl\ble Member to para. 2(d) of t,nese instructions. 

(b) Government linve no informntion later than that (lontaineif. in Appendioes 
O. Q, Sand U of Mr. D'Souza's Rernr.t,. 

(0) GovernmE'nt hnve no infol"nlation, 
(d) No. 

OJTIOERB OtrnOIATING IN LoWER GAZE'l"l'ED SERVICE ON NORTk WESTERNRAILWAY. 
175. ·1IIr. H, A. Sathar H. ZU&k Batt (on behalf of Mr. B. JI. Abdullah) : 

Will thE'< Honourable ~r for RaihvaYEI please state (lommunitv-wiRe the. 
nurn11er "f officerf; officiatin£l' in thE'< l,owp.r ,GuE-tted' ServiM on the North 

~  Railway on the 31st ,Tanuary, 1943, against vacnncies of more t,han six 
months' duration in the ~ r  Stores, Accounts, Mechanical, Commer-
cial. Operntina. Meclioal and PersoDllel Denartments? 

The Honourable Sir Edward BeDthall: I lavon the table of the 'House a 
etAt-emont which give;: the required' information. • 

• • 



Depanment. r ~ Hindu!. IlUllllIllll. Slldl". Indian Jews. TO$aI. ~ 
and AqIo. Chrta· 

CI¥Il KlllllneerllItI 
atorea . 
Accounts . 
Trauportation 
Mechanical . 
TraDllporta'loo 
CODlmerclal 
Medical 
l'e_DDe1 : 

IndlaDII..jI tlaDll. 

II II a 2 1 
1 1 

(Powcr) aud 
:! 

IS 
(l-ramr.) lind 

1 • UI ~ 
1 1 ...• 
1 1 ---_. 

Total 28 11 6 3 3 1 

.• Odlcla&IOC'" Aio.br.an& Accod.UW Olllcer. 10 a..11 W"Y IIcrvlooa, 0Iau n. 
r Olllclat.l1ll as A"IBt.aDt·· klldlcal Olllcl:r. 10 Jl.aUway ticrvlCOlO, ~ 11. 
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2 
:I 

II 

18 
2 t 
2 
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U~ .I  OJ' INDLUi MUNI'I;JON OFFIOERS AT KANCHB.U'AlU. WOBBS. 
t 176. "'MI. ADanp Kohan Dam: Will the HOllot:rllble the Railway Member 

be pleased to state: . . .. . 
(s.) if it is u fact thut in the KUllchrupllfU Works out of the ~  U . ~  

Offieers only one is 111\ Indian und there is not a smgle IndiaD 
Foreman in the whole works; 

(b) whether Governmeut propose to -promote H few Indirlfi Assista.nt 
}<'oremcn lind Chl\rgemcn to the rank .of .Foreman; and 

~  whether the 1<'01"01l1ell lIud CllIU"gmnen of the Ordnance Factories are 
elltitlcd to (}\'crtime allowance;. Jf so, wh.\' the same privilege has 
not ileen extended to the Foremen of the railwfY workshops who 
are domg llIunition works? . 

The I r ~ Sir; J:dward ~  (8) There arc only four muuition 
officers of whom one iH an Indian. there are three Indian Foremen. 
(b) Prorootions are not made on eommunuJ eonsideratioDs. 
(c) I have np information concerriing ·the first part; o.s regards the second 

1'1l1't l<'oremen lmd Chargemcn in Railway wQrkshopR being supervisory aruff 
ure not entitled to overtime, hut I wouid add that such staff in railwR,V work-
fihops. are, for the time being, grunted an allowance equal to ten per .eent. of 
payor Rs. 50 whichever. is less if. they work more than an average of 54 
hours per. week. • 

PBoJlOTION OF SKNlOR SUBORDINATES OF RAILWAY MECHANICAL DEPABTJONT. 

t177. *110'. Ananga Kohan Dam: Will the Honollruble t.he Railway Member 
pleatnl state how mnny senior subordinates of the Mechllnicnl Depllrtment have 
heeD pronloted to the rank of officers und how munv of them lire Indians 
(excluding Anglo-Indians)? .' ,  •  . 

The Honourable Sil J:dw&r(l Benthall: 'rhe Honourable Memher has not 
'Specified the. Railway or the period for whieh he desires the information. 
During ~ current finllneial year, on Statpo.ma.naged Railways 'seven acnior' 
subordil1t\tes of the Met·!iRhiclll Departmer,t were promoted to the L. (}. S. 
and. none of them W.'" an Tndinn other than an AnglO-Indian. 

UNSTAHRED QUEATIONS AND ANSWERS. 

APPLICATION ()F ESSENTIAL SERVICES (MAINTENA.NCE) ORDINANcE TO RAn.WA't 
EMPLOYEES. 

81.-Mr. LaIclland Bava1rai: (a) Will the Honourable Member for Railways 
. be pleased to state whether the railway employeet are Bubjel'ted to the provi. 
flioDS of the Essential Services (Ma.intenance) Ordinance of 1941? 
(b) II the reply to above hI" in the at!irmative, has any compensation by way 

()f increase in their basic ~  or ~ payment of allowanceil been given for 
conscription of their serviceR? If not, why not? . 

" ~ ~ r to thiM IJIlf'stion laid on the table, the quest.ioner bl'ing absent. 
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. (C) Has any ~r  been set up to regulate the. wage8 of rajlway 

-emplpyees under ~  6 of. the Ordinance? If not, why not? 
".l'he HOJlO\l1'&ble Sir Bdward BIIlth&1l: (8) Yes. 
(b) The reply 1,0 the first part is in the ~ . As ~ .r  the second 

part, Government d& nO.t consider that any such action as refen-ed to by the 
Honourtrbic Member isnooel>sary, It should be remeJubercd howtlver thut a 
nUmbE',I". of concessIOns (including a dearness allowl!>nce) have been granted to 
meet the present abnormal conditions which rendered the (h.dinBDce neces-
sary. . 

(c) No, it is not considered necessary as the Hailway Board have the IWI'es-
sary authority. 

APPLIOATION OF ESSENTIAL SERVIOES (MAINTENANCE) OBDIliANOE 1'6 RAlLWA.Y 
. EMPLoYEES.-

32. Mr. LalcbaDd l(avalra1: (n) Will the Honol\l'sblp Memlll'r for Railways 
be pleased to state whether the ,Railway Board or aDY other authority, have 
issued instructiolls to the railway officers speoifying the nature of reasons 'which 
ShOllld be aoc:epted us reasonable when employees subjected ~ ~ Essentinl 
.Servi('ei> ~  Ordinance of 1941, J;esign their services? ' 

tb) 'Do these instructions make prol'ision for acceptnuee of ~  when 
'Itu employee' gets bettcr wages or expects better prospects elsewhere which. the' 
llailwuy ~ r  is unable to ofter him? If the inKtructiol1s makc DO sUl'h 
pl'ovil'ion, why? . 

(c) If no instructiolls have been issued,. is it propoE\ed to do .so Ilowfor the 
purpOl:!f.' of having U1:iiformity 011 all l'ailways or H I'llilwny system? If not, ~ 

'J:l0t:' . 
t.Q1e Honourable Sir .Edward Benth.aU: (a) No. 
(b) Does not warisA. .. ' 
(c) No, it is not considered llecessQ.ry. 

PASSES FOB .Wmow-MoTHEBS OF RAILWAY EMPLOYEEM ON NORTH WEMTERN 
~ RAILWAY. . 

18. Mr. L&lchaDd. Navalra1: (u) Will the llonuUl'uble l\IemlltJr for HllihvliYII 
~  rlea'Sed to state whether free passes for widow-mothers ure allowed to railway' 
·eu1pJoyees on the North Western Railway? 

(b) Are such passes allowed to retired employees all well? If not, why Dot? 
(c) Is it a fact that un<ler Rule 48 (4) of the North Western Railway Pas. 

Mauual, passes are allowed to motherless children of an employee to sec their 
-grand·mothers? . • 

(d) Is it proposed to extend the privilege of passes to widow-luother of a 
retired widower employee, whose children are looked ,after ~ grana-mother 
.and \I'ho obtains no passes for his wife i'If -not, why not? 

De Houourable Sir Edward Blnthat!': (u) Imd (c). The reply is in the 
:.m.rmative. . 
. (b) No, There d1J6& not appellr to be ~  justificn.t.ion for (.xt.eilding thi" 
privilege to retired employeeR. '. . 

(11) No, I\S it ;s considered tho exi!-lting ~ rulcs nre ~  gEiHJ!OI1f;. 

LIST OF INADMISSIBLE DEBITS ON RAILWAYS. 

34. :Mr. LalchaDd .avalra1: (8) Will the Hon'ourubJe 'Member fur Railway. 
be plea!>ed to state if any furthp,r list of inadmissible debits hRS been issued 
subsequent to tbeRRilway Hoard's Circulur lett.er to ~  Adminisimt.iol1!< 

r ~ No, E39AT816, dat.ed the 9th .July 1941 i' 1£ so, docs he propos., to lay 
nnop:v of the same on the table of the Bouse? . 

(b) Do the IndilHl-State-owned fnd managed Railways abide by the decisions 
(If the Railway Boord in these matters? • 

'I'he Honourable' Sir Edward .aJithill: (a) No. The Aecoml. part c1Of's not, 
:ariae. 

(b) Govemmeni have no 1'('\I\SOn to believe tha.t they do not. • . . • 
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OI'J"lQJlB8' POSTS ON THE .BOMBAY, BABODA AND CENTB..AL bTDU RAILWAY. 

86. Mr. If. II. JOShi: Will·the r ~  the Rnilway Membe.r be pleased 
to. r.ta108: ... . 

(a) how many posts of ,officers wer'e created during the last two year&. 
(and this Jear) on the Bombay, Baroda and Ceatral India Railway;. 

(b) how they were filled, i.e., by direct recruitment or by r ~U  
subordinates; and 

(c) how many of these were filled by promoting subordinutes, and of tbCt 
promoted subordinates how many were Indians, .~ I .  aDd. 
EuropellDS? . 

. The Honourable Sir Bdw&rI1 Benthall: (a) 14. . 
(b) One post was filled by direct recruitment, seven' by trull'iI,Eer d other' 

officers, and six by the officiating promotion ~ subordinates. 
(c) Six; two I ~  two Anglo-Indians and two Europeans, 

Fn.LmG OF HIGHER VAcaOIEs IN ACCOUNTS ~  9F BOMBAY, B.AB.ODA. 
AND CENTRAL INDIA RAILWAY, . 

86. JIr. If. II. JOIh1: (a) Will the Honourable the Railway Member b. 
pleased to state whether it is a fact that in the Account·s Department of the 

, .8oUluay, Baroda and Central India Railway, higher vaClimcieil (Rs. 160 and 
oV<'Ir) lire filled only by Anglo-Indians and non-Indians? . 

(b) How manyTndians and Anglo-IQ.dians ·were promoted to grades of Rs. 16() 
and OVeT during the last. five years in the Acco\lnts Department and by transfer 
to other Departments? 

(c) Were any grades of Rs. 160 and over adjuRted from one section to another 
to enahlE'! the promotion of Anglo-Ind1ans? -

(d) What was the allotment of grades of Hil. 160 and o:ver in 1937 hy secy.oDll' 
in the Accounts Department and what is the percentage allotments in 1942? 

(e) Is it a fact that grades of Rs, 100 and over ha.ve heen abolished 'I The Jlcmourable Sir Bdward Benthall: (n) to (e). Government have no 
infonnation and it ii regretted eannot undertake. under preyent conditions. to 
compile data relating to considerable periods of tim,e. They will, however, 
obtain from the ~  Baroda und Central India R~  such information 
as is readily available, _whieh will hp laid on the table of the .House in due 
~~. . 

MOTION FOR ADJOURNMEN'r. 
PllBLIOATION OJ!' A REVIEW OF CONGRESS RBSPoNSmIloITY FOR DISTURBANOB8. 
JIr. P.lel1dent. (The Honourable Sir Abdur Rahim): Order, order. '1 have 

received notice of au adjournment motion from Sarda1' Sant Singh, in which he 
wishes to discuss a definite Dlatter'of urgent }JubliC' importance, namely, the 
publieation, at a time when Mnhatmll_ Gandhi 'is rassing through _ H criliis in life, 
of a review of Congress responsibility for disturbances, 1942-43, thereby display. 
ing unprecedented callousness, impropriety. and lack of. all sense Ot responsibility 
in the discharge of what Government consl(lers to he Its duty. 

But this pamphlet .purports to be a review of the facts which ha\'e been 
published from time to time. III this vcry HouRe ~  sreoches have been 
made, especially on behalf of the .Government, reciting an those fact'! in answer" 
to motions moved by Honourable Members. I do not see how it can be sa'i.d 
to b3 an urgent matter of puhlic importance. 

Sardar Sant Singh (West Punjnb:. Sikh): The ~  hRR been published. 
JIr. president (The Honourahle Slr Abdur RahIm):' I lmo:w. I have seell • 

short fillmmary in the J)B.pers.. 
8ardar Sant Singh: Yes, and the review has beeu circulated to some gentle-

'men. Thfl main point 'is thiR. Mahatma Galldhi'scondition on tJle 2ist, aa 
reyv>rted in the Pl'ess, was of a very grave· and serious ~ . anci they timed 
thisl"ublication when he was passing through a crisis in his Ule-I am ~  bring-:-
~ in (I. discussion on the merits of the publication. 



MOTION FOB ADJOUBtnlBlIJT ~ .r. PreSident (The Honourable Sir Abdur" Rahinl): Thell the ~  
Member will realise that if there be a discussion like that, Government will be 
obliged to put forward their case 'and that will not improve anybody's .condition" 

Sardar Sant Singh: I just want to censure Government on that pomt. 
1Ir. r ~  (The Honourable Sir Abdur Rahim): It is not an urgent mattei'-

accordiug to our rules and practice. 
1Ir. H. X • .Joshi (Nomillat,ed !\oIl-Ofticiul): MHy 1 ask whether the Govern-

ment of India will supply copies of the review to the Members of the House. 
Xr. President (The Honourable Sir Abdur Uahim): I rule that the motion is 

out of ordN' , . . 

El...ECTJON OF MEMBERS TO THE STANDING COMMITTEE FOR THE 
D.E.PAHTMEN'I' OF R I ~  BROADCASTING. . 

lIr. President (The HOIlOurable Sir. Abdur Rahim): I have to inform the· 
A&sembly that up to 12 NOON on Thursday, the 18th February, 1948. the time.· 
fixed for r ~  nominations for the Standing Committee for the Depart::nent 
of InforlJlI\tiollund Broadcasting seven nominations were received. Subse-
ql,lontly two cnndidntes withdrew their candidature. As the nUlllber of remain· 
ing candidates is. equal to the number of vacancies I declare the following Mem-
herR to be duly elected: . 

Seth Yusuf Abdoola Raroon; 
Mr. Lalchand Nllvlllrai; 
Mt·. C. P. Lawson; . 
MI'. M. Ghiasuddin; and. 
8hams-ul-Ulems' Kamaluddill Ahmad .. 

THE nAILWAY BUDGET-LIST Ol" DEMANDS. 
SECOND STAOE. 

Mr. President (The Honourable Sir Abdilr Rahim): The House \'Irill 110W ~ 
cuss the Railway Budget Second ~ . that is to say, Demands for Grunts for' 
Railways. But before the House. r ~  with the Demands for Grauts in 
respect of the Railway Budget. the Chair. would like to inforDl Honourable 
Membe!s that an arrangement has been arrived at among the various Parties' of 
t.he House as regards the time which should be allotted to each I'urty Illl.i the 
order )n which the cut motions relating to these Demands will be taken up in 
the Assembly.' . 

Aceording to that ul'l'angemcnt, the Nationalists have been lLllotted time up. 
to 2-:30_P.M. today. and the following cut motions will be moved hv t,llenl; Cut 
motions NOB. 19, 21, 22 uud 23 orrthe CODllOlidated List. . 

The European-Group will occupy the time of the House frolll 2-50 I·.lf. to. 
4-40 P.M. today and they wiU move cut motion No. 25 on the COllsolidated List. 
r. The. Unattached Members, who have' bE!en . given time from ,:4-40 P.M. to> 
D P.M., ~I  and up to 12-40 P.l\f. tomorrow. wIll move cut motlO\l -No.7 OD' 
the Con soh dated List. . 

.The MlIslim Leugue. who have bef'ln oilotted time from 1.2-40 P.M. to .'5' p.M. 
(Ill ~ . the 24th February, will move the following cut motions: Cut 
motIons Nos. 49 and 26 on the Consolidated I,ist. Cut motions NOB. 4 and 5 on 
the Supplementary List No.1. 

As regards the ~  for speeches, the usual r ~  has heell f01' the 
~r of the cut motlOIlS to take 15 minutes and the other speakerI'; IIlso t.O tllke 

15mmlltel'i and the GO"\':!lrnment Member replvingwill hnve 20 lIJU,lIIt.:;)s. I sup-
pose this will Buit Honourahle Members. " 

.Dr. P. N.Banerjea (Calcutta Suburbs: Non-MuhallllDadilll lIrb:IIl): 'rhel'8' 
is a sligllt ~  ill the numher of the first motion allotted to liS. It will he,. 
oot 19 bub 17. . 

Kr. President (1'he Honourllble Sir Abdur Rahinl): Very ~ . 
~. H. A. Sathar H. l:S8&k Satt (West Coast snd Nilgiris: . ~ 

MotIOn No. 26 allotted to the Muslim League will .eome Isst, Thut is to say. 
• • 
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the order of motions will he, 49 on the ~  Nos .. 4 tmd.v on the 
Supplementary List No. I, and No .. 26 on the Consobdl1ted .LlSt. 

Dr. P. IT. Bauerjea: There is another further chtUlge wlnoh I mil>' bring to 
,your lIot.ice. Instead of No. 21, we. want to ~ up No. 41. . . 

. :Kr. Prestdent (The Honourable Sir Abd ur HahulI): Is there any. obJection all 
th<l plll't of the Government.? . 

The Honourable Sir Edward Benthall (l\Iember .for Hailways and War 'frans-
port): No objection. --. 

Mr. President ('l'he Honourllblc Sir Abdul' ~  Then the Honourable· 
~r lI1ight move the Demand relating to cut motion No. 17. 

DE)tAND No. I-RAILWAY BoARD. " 
The Honourable Sir Edward Benthall: Sir, I move: 
"That a 8um not exceeding Rs 13,27,000 be gl'anted to the Ouvernol' Gene-ral in Council 

to defray t,he' chargell whkh will com.. in courae of payment during th.. year ending the 
3111t day of March, 1944, in respect of 'Railway Board'.". . 

Kr. Presldent (The Honourable Sil' Abdur Rnhiin): Motion moved: .. 
"That a ~ I  not excl'eding Its. 13.27,000 be gl'ailt.:'d to the Go\'ernor General in Council 

to defray the charges which will come in course of payment ~ the year ending the 
. 31&t. da)' of M;U'C'h, 1944, in reapect of 'Railway Board·... . 

Policy of Wagon Allotment and DiHtributiou. , 
Ilr. X. O. ITeogy (Dacel1 Division: Non-Muhammadan Rural): Sir, I move: 
"That thl' de:nand under tho ~ 'Rnilwav Boord' be reduced by RR. 100." 
My object is to invite the House to' discuss the policy of wagon allotment 

.and distribution. ' .. Due to t.he st,fess ofwur, goods. truffic for civiliuD purposes hato1 
hud to be ~  curtailed. 'rhe qUaRt,ioll now is whether the curtailment 
hUR not gOlle beyond the minimuIll permissible limit. 'Frolll' Rt.lltiRtics supplied 
to me in reply to certain questions, it uppearll thnt there Wllto1 a considerable 
Teduction in the number of wagons loaded from thl': 1st of April 1942 to the 
2uth January 1943, the period for which statist.ics WllS .uvlliillble, as (lompared 
witll the corresponding periods of the p!,:eviou8 ycnl's. 1'hc droll is noticeable in 
respect of food gruins and pulses. It is, however. explnined that· there hilS been 
a progressive increase in the. wagon load. lin jhat the reduction in· the -number 
of wagons actually lORded does not 'fully rdh-et t.he quantity of goods intended 
for civilian consumption' actually carried.' Now. Sir. this result· Ulay have been 
achieved by what is called wagon eeonolOY, ineluding discouragement of book-
ing of small .loads; but this may well have led to lUaldistribution, at least in 
·definite localities. It is not again eleal' whether the figures for food grains (md 
pui!:'cs also includc t.he quantities of ~  stuffs rurried for eonsumption ~  tht' 
Hrmecl forceR in the country. Then aglli11, ~ is woll known. there has been a 
·considerb.ble shriukl\gc in the "oastal traffie; ~ the railways should normally 
have been expecfed to carry. a considel'llbly larger hulk oJ these goods that used '0 be handled by thE' cOllatal traffic, Jl.nd ill t,he abs£l11ce of lilly Rullstllntial. 
in('rease in the volum.e of goods can'reel by the railways as Rhown by these 
figures, the a(-tual volume of commo(litil'S tl'nnsported for civil inn requirements 
is probl\bly less than the figures iudic,atl'. 

Cominl! now to coal. 1 had ~ I  to denl with this uspect of the question 
ill connection with the clebate on the food position. The Honourable Member 
ill chargc stated in bis budget speedl that the slTlaller load.ing of coul. which 
is It lower-rnted (,ommodity, hal! mcant thilt u larger quantity of higher-rated 

.commodities hus been moved. HI" took core to add thnt this WIU! not n matter 
of ~ .  to thl' railwlIYs, lIirwe 1II0Vl'lItellt· of pOlll WitS Ii matt,er of fiTat 
import,anee. From stati!;tic'8 supplil-d .in "('ply to some questions which I put on 
the subject, it nppears t.hat.. the totul number of wagons nvuilliblefor coal load-
in" went down ill 1942 io' III lukhs from 11 lakhs in ]041.. Or. in other words. 

~ number of wagons Ityailn.hle fOl' ~  louding in U142 was about 500 less .. per 
.day than in 19f1. But the torn1 number of wugons allotted. for war priorities 
~  up from 89,861 in ~  to 1,89.085 in 1942. representing an increase of 

nearly five times .• Again in t.h"i eRSf\ of roul bookeil un.1er ot.her priority ('lasses. 
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~ . considerable incrcllse is recorded when we compare the figures in 1941 anel 
1942. When we come to the number of wa,gons allotted for loading. public 
coal, however, we fillel that the total l1ullibcl· of wagons (taking "up" and 
"'down" together) allotted for 1942 was less than one-fourth of the total for 1941. 
The public s'Upply in 1942 Il.pprmtimately worked out at 248 Wllgons n day, or 
'9.5 per cent. of the total Ilvailable coal wagons, which is ~ ~ r . to be en 
unjustifiably low percentage, uud has fallen far ",hort of tlw legJtunate <1emnnda 
.of the public in respect of ~  supplies of ~  ~  us \\'e]) II!! the. dema.ncls 
of the smaller industries whH'h do not enJo.v !Lny prlorlt.y, such as rICe mIlls, 
ilour mills oil millR etc. The l']"ovinciul Quota System r ~  with eflect 
from the iHt of J U ~ r  of this year virtualiy l:Ieeks to stabilise this unsatis-

:factory ·position, inasmuch as t.he number' of wagons allotted ItS a monthly quot'a 
is ubout the same ua wus ullottl:ld for public supply in the year 1942, and works 
out at. 24;; wngons II clay. Unless"' rite allotments Ilre increased, the ~  
that will uris6' in retlpe(lt. of public supply of eoal is likely to ~ very serIOUS, 
Apart. froIll the allot.ment.s of wagons l!Iupply for public coal, the Provincial 
Quota System in its practil·o.l working has so far proved to be extremely defect-
ive and misatisfactory. In the interest of the Rmo.ller inaustries IlS well as the 
"ublic at. large, . ~ quot's system deserves to be immediately recOnsidered. 

The ~r  Member may have received u tell:lgram from the Indiun 
M.ining :Federation in which it il:l pointed out how 110 new· fangled idea. of the 
-Government of Bengul il:l interfermg with the normal trade channels tlll·ough 
whil:h domel:ltic fuel used to be distributed in thl:l past. I have no desire to 
-dilllot,,: upon this question bec:use it Will not be striotly in order on this 
.al'caSlon. .. 

As regardli war priority, it was at first understood that ooly those industriel>' 
.that supply at least 50 per cent. of their products for war purposes, would be 
.tllltitJed to war r r ~ 'Ill the matter of a.llotmeni of wugons for coal. It is 
-believed, 'however, that this stundard docs no longer operate and that the inclu-
sion of un industry in the wllr priority cate"gory is not regulated by any fixed, 
standard today. 'rhil> requires to be immediately looked intO, so that any uu-
-descrving concel'll cllonot, uy clever mapoeuvring, let the advantage of the 
war priority system. ~ general ~  is that it IS because of the laxity ill 
the working of war priority ~  that very little wagon' accomlJlod,ttion is lefl 
for the carriage of aomestil· fuel and of coal for the smaller concerns producing 
food nrticles fol' the public. The present policy of unduly restricting the supply 
of allot.ment of wagons for public supply hilS hit the Rmaller ~  whi@b 
produce second class coal and'some of them may have to close down wry shortlv 
.as n result of this difficulty. -4 telegram which has ueen addressed flo ~ 
llembers of the Assembly, ItS also perhaps to the Honourable MeQilber in chl.u·ge, 
by ~~ ~  !ederat.ion of Calcutt!\, dl'llwS pointed attention to the perilous 

r~  1D whIch the smaller collieries find themRelvcs at present 4ue to thil'l 
1>0hoy. I will give a feF quotatiops from tliis telegram. They say that the 
ilhortage of supply of wogolls in 1942 hilS r!!sulted in over 36 la1ms . t(ins of les,. 
{!oo.l despatch in thltt year. H6 lal,hs tOllS Jess coal has heen despatnhccl Ill'; 1\ 

r ~  of ~ ~~  ~  the supply of wagoDs {or thepublie supply. "Coal 
wagon POSition , It ~I .~I .~. .  worSe. Current mOllth" r6n.ctir.g Ildvel'sely 
on largll number smllll collieries. Committee strongly, \II·gel'! GovllmnlP.nt to 
t.ake immildinte stepR ·to increase number ~ available' wagons for (loal loading 
~  also to. eur-mllrk dllily before ot-her nHotments at leaRt 300 wagol1F; (ClI· load- .. 
mg domcstw fuel and COlli for smal"induRtries not on war works, such Il!;, flour. 
-oil, rice mills etc., Rupplied mostly by secOlld class collieries. Coal output 
sIrE-ad.y dangerously low. Committee Itpprehends if Flteps Dot taken ut. once 
further drop would necessarily follow with disaRtrous results due to forced 
l'E"striction of output and closing down large Dumber second olass coJIieries for 
nOll,supply of wagons r ~ CORI production much be10w country's .require. 
ments". As I poini!ed out before. the output of .coal hRS ulrefdy gone down and 
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a further drop would be disastrouB·to the country at large" It would incidental-
lycolllplicate the labour position and 1 trust that the Honourable Member for-
Lahour would interest himsclf in this matter from that point of view. 

Bven though u particular allotment may be made per month iii respect ef 
lJUblic: supply, the Honourable Member in charge .admitted· in reply to a. question 
oi mine that no defillite guarantee could be given t,hat the supply of wagons. 
would be made in fuB in spite of u specific ullotment huving been made. ~  
~ added that udual ~  depends on the dlly.to-day wagon position and the 

operating conditiolls prevailing on the railways, It. therefore 'Beems to me that 
tltl! figures of the allotmerit may provc altogether mythical in practice if l:Jlere-
hI" absolutely no guarantee ItS to whetber they would be available. 

Now, Bir, -it appears that the public supply under the old system was. 
stopped before the Monthly Quota Svstelll could be put in actual force, and 
further ~  the nuinthly allotments "during the first fortnight of January were 
very much below the' quantities actua.lly ~  to be allotted in respect of the-
diffpl'ent provinces, My suggestion, in this connection, is that Having regard to 
tho seriousness of the situation and thlLnURunderRtanding that csn easily arise-
in 9 vital nlatter like that -of the supplv of nooessaries of life, in so far 1.18 it 
depends upon the adequate supply of ra11way wagons, the Honoura.ble Member 
I!hould appoint a small Committee representing the cOlll'mmers 6S well as- the-
trad._!- to examine the practical working of the policy of priority, allotment 
ulld,distributillll of wngolls fO!' the cltrringE" oil all ('i\'ilian gooch. _ Ali rt>gurds the 
distribution of (:0111 wugons, I make the furthet suggestion that the Controller 
of Coal Supply should have a Stauding ~  representing the tradE! and 
the consumers, which he ~  regularly consult. These two .~  sugges-
tions I make in the interests of the efth'ipney of the working of the policy, and 
also to reassure the public mind that in regard to the wagon supply, on which 
depElnds the adequate distribution of the necessuries of life, the Government 
are anxious to take the public fully ilato confid.ence. 

Mr. Pre81dent (The HOIioutable Sir Abdur Rahiml: Cut motion moved: 
"That the demand under the head R ~  Board' he reduced by Ra. 100." 
Mr. B. Jl. Joshi (Nornilluted Non-Offieilll): Sil', I ;would like to say 6 word_ 

on this motion ill order to bring to the notice of the House, the difficulties \vhich 
are being experielleed by the workers cngaged in the bungle'illdustr;y in Ferozahad 
ill tlic United PI'OVillceH. Sir, Ferul'-ubud .it; u tOWll well knuwn for the banglt: 
industry. A very large purt of the population of thut city is enguged in this· 
industry imd most of t.hem lire workers dependent lipan the wages for their 
livelihood. 

Dr. P. B. ~ r  It i8 H vilry ancitlnt indu8tr,v, 
JIr- B ••• Joshl: Yes, it is a very ancient industry. For some time the Gov-

ernment of lndiu is not providing adequute nutnber of wagons to that industl·Y.· 
I JDay say they 1l1'e hardly supplying uny ~ I  for tl;!at town with the r ~ 
that there is very grcut distress awong the people; especially among the 
working clllsscs of that town, The industry ~ COllI. soda uncI some other 
essellt,ilil Ilrticles. 'flw Locu1 GoV(-'rnment docs not scem to be very watchful 
about the interests of this town. It is 8Rid that the bangle industry is not- III' 

war industr,v and therefore that indust,ry eunnot rl'ceive any priority, I am. 
prepared to agree that by no stretC'll of imagination I elln describe bSJ1gles as It 
part of war industr,V. But ",hot we have to consider in thi!l case is this. whether 
thel'fl is going to be n great distn'ss IImolll the people of thut town? If the-
bangle industry hud been a very sman part- of the industrv, of .tllll.t town, th& 
people of that town could somehow IIlIiint,ain the unemployed people in thilil 
industry, but here is a town which almost. solely ~  upon thi1! industry. 
The Government of India gives r r~  to the carriage of ~r R  Of what 
use is tJlis priority to 'the people in the Fero1.abad if ,V0U do not enable tlJem t9 
make mone:\'. I ~ surp the .Government of Indin iR not ~ to distribute-
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. ~r  froe to the people in Ferozabud. If t.hey propose to do 80 during 

.the period 01 the war, 1 .hllll not ask them t.o spare imy wagons for the o,rriage 
()f coal to that town. liut. so long as the Government of India· does n()t under-
ittt.ke and so olong a8 the Provincial Government of the United Provinces does not 
uudertake to maintain the unemployed people ill Ferozabad, their need for 
-ooaland other essential requirements of this industry it; LIS great as the need 
.of certain towns and prov·inces for food grains. YOIl ennnot. have foodgrains 
without money, unless the Govel'nment wldertakeg to distribute fooo!J.rainsfree. 
T. thQl'efore, feel that the GO'Vel'nment of India should take into consideration the 
special circumstallces of this town whi('h is solely depen!ient upon this industry. 
Now, ~ I  besides this it has cOllie to Illy notiee that in mallY towns in the 

:Province of Bombay, where there are textile mill., rmd factories, these have to 
:stop 0 for SQme months for want of coal. ~ r r  a.re making huge profitoS and 
oQut of those profits a large part goes to·GovE'rnnient by way of the exceSI;I profits 
tux, with the result that the ~ r  ure not . ~  whether the facto_,. is 
closed for two, three, four or five months, they lllaKe their money in six months. 
As 08 large part of their profits goes to Government t.hey are not ~  whether 
.factories always run or nE>t .• The people who are really interested ~ the factories 
not being ~  1m.' workers who are engaged in that indufltry. If the workers 
,engaged in an industry do not get employment fot· three or four months in a 
.yeur, how arE' the.v to live? Emplo)'crs live well; they (Jan enjoy comfortable 
life, if tht, factoriel:; work only for four muuths or five or six months which brings 
them huge profits. But how ~  -the workers livc? We have in this country 
no scheme fIll' unemployment inSUrlll1Ce. Workers are unelllployen for months 
:together in Bman towns like Amalner and one or two others in the Khalldeeh 
rPart of the Bombay Presidency I would like the Honourable ~ to consider 
-these things also. If the GO\'ernmeut of India provided for unemployment 
insuruDl'I' scbeme, J Clln underlltll.lld it. So long us Government do not provide 
unemployment. immrnnce suheme, they have got to keep the industry going on 
which the working dasses depend for their maintenance. I would 1ike the Govt . 
.of India to consider this aspect of tilt' ~  very Hl\riously in deciding upon 
·their policy for distributing wagons. 
The Honourable Sir Bdward B8Dth&ll: It would perhaps be best for me to 

.start ~ replying to the question which Mr. Joshi has just raised, because in 
the cxample of the bangle industry he hus chosen a classic example, if I may 
tisy so, which r ~  the whole war ~r r  problem. Mr. Joshi agrees 
that nobody cart possibly argue that the bangle industry helps the war: at the' 
sarnt.! tjme, of course, we fully recognize that failure to supply the bangle 
·industry with itA raw materials is bctund to cause unemployment and in conse-
oquence clistr_ess. 
J[r. N. M, Joahi: Coal and othlft' raw materials. 
The Honourable Sir Bdw&:M Benthall: Well, as I say therein lies our whole 

;problem. . 
In the United Kingdom and other countries such Ss the United States this 

'problem has been dealt with most drastically .. In those highly iadustrialized 
<countries industries which are not. of prime necessity to the war, i.6. luxury 
,industries, have been simply wiped out. ' 
J[r. N. II. Joshi:. Thllt. is the consideratioll there-men get employment. 

~ Honourable ~ Edward Benthall: Sir,. in the United Kingdom or in 
~ r  where. .~ r  ~ a total industrial effort directed solely towards winuing 
·the war, no cons.lderatlOn of flhe interest of any particular industry has been 
·Rllowed to stand In the way of the war effort. . 
Mr. N. II • .Joshi: But there YOll have simpler industrial conditions to rleal 

with. 
The Honourable Sir ]Edward Bentliall: There it is possihle to transfer workers 

from one ~  i? another .. Mr. Joshi correctly says that the whole SYRt.etn 
-of that country IS .htghly orgamzed. But, here in this ~ we nave to face 
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h l8Cts' workers of ODe r~ "Ii'Dllot eWllly "* tralUifel'reu (,0 allOliI.RU' 
~  tr . As Honourable Members are aware we m the War r r~ r ~. ::8:: ~ facini contmuously the queatioo ?f what industries can be - kept .. 
lIuppJirod with col&1 or with other raw materlal!!. Every body knows that Ioftl 
have a demand fur more traffic than the transpGrt ~  of the eOl1l;1try can 
bear. There is no escaping that fact. _ We are not runmng away . ~ It. ADd 
8(, we have all the time to keep a consistent watch on ~ pOSltaon of ~ r  
minor industry with a view to trying to see, whether we can supply a. . little 
quantity of coal to keep the -industry going in addition to keeping the total war 
t'ffort going.\ . . 

Now, Sir, obviously the" bangle ~ r  must come ~  ~ r de:r;na.nds 
for coal, 'I'hat do'e& not mean we have no liIympathy WIth the UldustrialiatB· 
engaged in-that industry or with the wc!rkers of that industry. W& have very 

~  sympathy. Indeed, we' had tried to keep that illdustry and other ~ 
industries going as far as possible. 1 can ussure Mr. JOiIbi that tbe example of 
this industry is constantly before us, We are watching ,the position and if 
necessary we are prepared t,o make further enquiries as to the hardship which 
hus actually been -incurred in that areB, .. _ _ . . 

- Mr. Neogy first of all pointed out thut there had ~ a generul deerease-m 
the number of wagons loaded, It is perfectly true. As I endeavoured to point 
out in my previous speeches during this Session that does not ,necessaTily 
show inefficiency hut on the contrary it indicates an ~r  in efficiencv. At!-
regard!! the quantity of goods Jondert into a Ilartieular wlLgon-'-l do not' think 
1. gave the figurd to the House belore-the average tonIl1lge loaded into a broad 
gauge wagon has hc('n rllised between JURe' 1'941 find .June 1942 from ~ 
tons to 14·6. Although II sllIuller number of wngons was. loaded,each wagon 
contained more goods and that is what enabled us to move with ~ r number 
of wagons practiclllI,ythe llaUle ton mileage. Then Mr. Neogy spoke of the 
c]uestion of wagons for food grains. He enquired whether in the figures which 1 
gave him in reply to his question fiod grains for the armed forces had been .. 
incluJed. 1 should be rr ~ in saying, I think, that- they have ~ been includ-
ed if those foodgrains and pulses were on the direllt account of the' Army, but 
that if they were paf,lI,Jillg through dvilian hands 01' the Supply Department ond 
ultimately mUlle iuto tlw hands of the AIUlY Depal'tment.by repurchase or for 
Kny other reuson, then they would be .included in the figures. He indicated also. 
,·hat we wert! hundieI.Ipped, that is the way he put it, by the absence of coastal 
traffic. That of course ~ the case. We were dependent belore the 'wnr, very' 
rmich for our food supplies, for rice supplies, on coastal shipping from Burma 
and also fel'!' various movements of country products by coastal ·traffie, 'rhosc 
from r ~  have llilturally ent,ireiy ceused. I think I am corr,ect in saying 
that very little foodstuffs move by coastal steamer now. But the HOlloumble 
Member will observe from .~  ~  that we are muking the strongest effort6 to-
get the country emft orgl1lllsed so that _ f()od stuffs and other lJIutcrinlfo! \lilly 
move, to the great,est extent possible ~ at whatever sacrifiee to the railways. 
by .~  hoat rat,llt'r than .. over ~ railways. I thillk in my Budget speech 
! pomted out that III the first half of last year, we had in faet moved the samf!-
quantity of foodstuffs und raw 1l1l1terials. ~ in .the snme period of the preeedin/-! 
.vear. We hav.c not got up-to·dute statlStics SInce, but I should be inclined to 
think from what we know of the I-!;rnin t.rade that in the laHer half of the veal' 
we have not moved the lIame quantity of foodstuff!;. Rut that is not heC'ausC' 
we hove not. been willing to give priorit,y to t,he movenumt of foorlRtuffs bfCllllSt'. 
~r ."inoe August foodstuft's have been ~  un extr('mely higli- priority. ailcl' 

If it 11'1 thecRse that movem!'nts of foodgrams hAve fallen oft'. it ifldue t,o food. 
stuffs not beint:t offered for transport, • 
. On ~ Ruhj.ect of cO!l1 wagons, I made a statement on this point 1l1so in the-
general dlscuSfllon; It IS ~ ~  wrapped up ver;\, mueh wit,h our t:)tnl pre). 
Mem of wagon movements 10 thIS country. Forty per cent, of -our ton rnilengE": 
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in ~  country is rcprel:leuted by coal, there ~  a higher ~  the year bef?re 
the last, 46 per cent. Jl'bllt figure ~ what an enormously 1lIlportant bearmg 
coal traffic bns upon our general wagon problem, so that when yQU come to 
I!onsider the coul wagon position, you cannot consider it in vacuo. Y6U have 
to consider it also in conjunction with the military traffic problem, the food 
problem, iroll and steel and every ~r. commodity which ~ to bEl moved .r ~  
the . cOuntry. .But of course ~  r ~I  of coal wagolls IS very much lD the 
forefront of our minds at all times, If 'only for two reasons; the first reason 1 
have just giveu, that it bears such a large proportion 'to our ·total WBfJOn ton 
mileage add the second is that coal is the lifeblood of the cOUntry ~ that· 
industry and the Will' cffort and the ~ r  of milhons depend upon its move-
ment. For that reason, we have uppointed a Controller of Uoal r~ . .  
specially to handle this problem, upllrt altogether from the general Prlontiea 
organia&tion which deals with the movement of traffic us a whole.. 'Fhe problem 
is so large ana. important that we have chosen Ii very capable and able officer who,' 
has eamed the appreciation of every branch of the coal trade. 
- Mr. ~ also (}omplained j;hat ~  coal wagons for ')ublic" supply are 
vluch too short. I made a statement III the House Oll the debate on food Rnd 
the necessaries of' life the other day. The Indian Mining Federation, 
in their telegram whichr Mr. Neogy just read out asked for 300 wagons per day. 
Our calcalation.is "that that is an excessive number. , We have calculated,-
when I say, Wt·, we are acting largely on t,he advice of the Controller of Coal. 
Djstributiou,-we have I..'ulculuted that a very considerably smaller llUmber of 
,,,agons would meet the legitimate "public" demands. I think if we could 
supply the total number of wagous to the Bengal and Bihar collieries wliicb we 
aim to supply, then five per cent. of those wagoDs would in fact meet the legi-• 
timate "public" demand. 'ro meet the· shortage which undoubtedly does exist, 
and I am afra!d will contiuue to exi,st, we have introduced the provincial quotn 

~ . 1 thmk that generally speaking ~  ~  has the blessing of the 
trade I. know there have been' serious critidsms of it, but those criticisms as 
Mr: Neogy himself indicated in his spl'e-ch ar(" pBrtl.\· questions for Provincial" 
Oovernments find not r~ I  for the Centrlll Administ,rat·ion .. I know 
there.have heen ~  in bringing this into being, but I have maintained and 1 
Iliaintain toduy, that the scheme is ~ sound one 'and all that it deeds is ~ r ~  
hHl1dling. ,  I believe it. ~ C(.lrrel"t-! 'mid this the other duy and was challenged. 
but; r am mformed ilgf1ll: HilS I r ~ U  coul CUll now be obtuilled in Delhi a1 
Rs. 1-8-0 n maund flnd soft coke at :Hs. 1-9-0 n maund. If that is eorred, tru.\t 
is a very great improvemeut .  . . 
Dr. P. Ii. ~ r  Yesterday, 1 couid not get coke at all. 
The Jlonourable Sir Edward Benthall: I think the Honourable Member 

must have been ulIluel(y, because I wus enquiring this morning from a POOl' 
person und he told me that he found it quite possible to get it. 
Dr. P. Ii. Deerjea: Hiuce when:' , 
The lJODOurable Sir Edward Benthall: Since the last few days.. 1 submit 

that that does show that givell a reasonable ~ the Provincial Coal Quotu 
System will work und doel:l work. 
Mr. Neogy then asked that there should be a small Conlmittee of consumers. 

I have forgotten ex,\ctly what the terms of reference were. He suggested that'· 
it was to examine the whole systeui • 
, JIr. E. O. Iieogy: ~  the workiug of the priority SYStelD. 
The Honourable Sq Edward Benthall: Well, Sir. Ule priority system it! 

growiqg every dSl.Time does n?t, pemlit me, I am I ~ ~ to give t?e House tit 
detailed description of tile working of the Central Priority Committee, wfiich-
oonsists of representatives of the Departments of the Government ~ r r  
concerned. or of the ~ r U r of Railway Priorities, the Regional l'.rlorlty. ~
trollers in the different Provinces snd the Boards of :r'rallsport whICh eXlllt In 
the different Provinces. to advise tbe railways ~ priority movements. Nor caR I 
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'ISO inliO thA5 whole questioI1 of priority certificates which at· the preseJ.tl; Iilonl.eut 
.is. under examination with 11 "iew to a very material improvement-in pl!'ocedure. 
It.is a very Jarge ~  constantly altering organisation ~ to meet ~ 
vlU'ying conditions which ~  throughout the U ~ ~ . ~ ~ ~  that It 

.. is a system which, taking mto I ~  the great ~  ~  whIch we are 
.faced m the War 'l'raw;port and Hallway DepUl't1ll8utK. IS worklllg well. 1. per-
-1Ionally do not think that n COl1uui"eeof consumers or others is necessary at 
top. present time.. . 

Mr. Neogy also Buggesttld an r~ Committee to give uQ.vice to the Con-
troller of Coul ~r . Khan B.ahadur '.. ~ r  the 

12 NOON. Controller of Coal Distribl,ltion, is an officer who appreciates, 
.if anybody does, the. desirability and the neceE.'sity of close ~  with the 
trade. As I mentioned before, his relations with the trade are, I believe, 

-admirable Bnd he never fails to see anybody who calls upon him. One of the 
difficulties which existed prior toO our Betting up this organization was the. 
·inability of the different branches of the (!oal. trade to reach ·agreement. I 
think, there was, in fact, a committee at one timc ~  to .,tr.v to· reach 
.agreenlent on these quest,ions, but it is found by experience thRt tbe good 
ottices of Khan Bahadur Faruque have resulted ill II ~r llJeaIHll'l' of ugl'ee-

.ment being found, and I do not think that any benefit would come from 
·setting up a special Advisory Committee. I can aRB-Ure Mr. Neogy t.hai the 
'Controller of Coal Distribution will. continue to keep in the closeE.'t ameh both 
with the producing organizl\t.ionR and with ~  consumerR throughout the 

.(lQuntry. . 
1Ir. Pre8ident (The Honourable Hir Abdul' Ruhim): The qUf:'Ktioni!l: 

"That the demand under the hea.d 'Raitway' Board' he reduced by RII. 100." 
The motion was adopted. . 

Rccltlctioll in &teA 'and FaTcR. 
Mr. Latchand Navalr&i (Sin'd: . NotJ-Mulll1mmadan Rural): Sir, I move: 
"Tpat the demand under the head 'RAilway Board' be reduced by B.a. 100." 
. Hir, t.he rates and fareR hllvc been increased from time to time lind the. 

·ohject of this cut motiou is to ask the Government to reduce tlle rates and fares 
:as, I feel, that the time has arr:ved when they can afford to do RO. When'these 
rates and fa!'es have been raised from time to time, there have been two 
reasons for it: Firstly, whenever the Railway showed a deficit budget and, 
secondly, after the commencp.ment of the war the Government wanted money 
they raised the rates and fares by an extra one anna· surcharge. And thiR 
haR resulted in large .surplus and there is no reaSOn why a good turn should 
not now bc done to the trayclling public by red \Icing the rates and fares. It 
·is only fair that when there are surpluses they 'should not be aiverted in a 
man·ner which will exclude giving any concesvions to the travelling public. 
But this is what happens, and I will show that the diversion of the s\lrplus, 
which is ~  by the U~  ~ r r  is not propcrly mad·e, 
nnd Rome .noney could he saved for thiS help to the travelling publia. . 

It cannot be denied that the rates from time to time have been raised. I 
"Will illustrate this by giving figures: Befo!,lI the war it wus 2l pies per mile 
uniform system. Lat,er on, the fares were raised to 3 pies per mHe for the 

·'Drst. two or tmee hundred miles and 2! pies per 'mile for additional dist.ances. Than 
~ Rome time the fares Wf,lre raised to 8& pies per mile for the first -50 mileR 

and 8. pies from 51 to .150 miles and. 21 pies from 151 to 800 m]es, and 2 pies 
per ~  hevond 301 mIles. . The thIrd c1a..ss passen/:1ersat present pay Sf piel> 
ilcr mde for tbe first 300 mIles and 2t pieR per mIle for additional distance. 
I .~r  second and first cins fares were also raised. and tous the Rail-
ways earned considerably from the travelling publ'c. Over and above these 
-increases from time to time the latest increase wss the imposition of a surcharge 
·of one anna per rupee. As and when the rates have been increRsed the 
Pllblic have been -bringing to the notice of the RailwByg that these r ~  .in 
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ratea and :lares, and especially with legara to ~  were a very ~  bUrden 
on tBem, but all the same they did Dot seriously oppose it becauaEl of deficit 
bUdget and war. But now that thA eaniings of the Railways have increased 
and they have got such a large .surplus I see no reason why there should be no 
reduction in the rates and fareE'. The imposition of sUJ.-charge has brought 
the Railways about ten crores of rupees. That is ·the help which the travelling 
public have given to the railways at the time of need and now if I can sh9W 
that there are very large surpluses then in that case, it will be only reasonable 
that the rates and. fares should ~ reduced to a r ~  extent-I don"t say 
they should be reduced too much-in view of the ~ r  which have 
accrued. • -

The first reason I advance is this: 'rhe figure of surplus given in the budget 
for 1942-43 is "Us. 36·28 crores", and the estimated figure qf surplus for 1943-
44 is Rs. 36·4 crores. . . 

The gross income of the railways was usually Rs. 100 crores, .but now it is 
Rs. 50 crores more. The increase.is due to the carriage of military traffic, both 
goods and passengers, as welL as from upper cla.ss passengers, ani also from 
the increaRed fares for inter and third class passengers. 1 tun pnrticularly 
asking for the reduction in the fal.'es in respect of third class and intermediate 
cl8ss pllssengers. 

Then thel'e is the question.of basic increase in rates' for parcets and goods, 
in addition to the levy of a. surcharge. Sir, the total surplus this year is 
Rs. 36'28 crores. Now, let us see how they are gomg to disp()fo;e r. ~  this sum. 
I think the .House will agree that it would be only reasonable not to. divert all 
this surplus in till' nllmner in which it is proposed to be done. What is pro-
posed is this: Us. 17·76 crores m'e being given under the Convention to general 
revenue aqd Rs,· 16'S crores in repayment of loan to depreciation fund. Very 
good, This meaHS thut the loans are discharged. There is nothing clue to the 
Government under the Con ... ention that has been going ·on up to this "time. But 
then there is yet a balance of 2·36 crores, and how is the Railway Member 
going to dispose of that? Wby not use it in the manner inwhich I am asking? 
If, on the other hand, Rtl. 2·36 crOt'es is going t.o be given to general revenues 
lIS a. gift, it would require the sanction of this House. rrherefore, I am requElst-
ing the House to consider trus point seriously. It will come up in due course 
of time to this HOllse I1S to whether this should he given to general revenues 
as an extb-cOliventional umount? Why should that. be? With regard to that, 
we shall have to consider whether the amount should be given ","way" as 1& 
gift. Trus point was raised before the Railway Finance Committee, of whicJ1 
I am also a Member, and the question was left open 'and it was agreed that 
it should be discussed in this noose. I am therefore taking l1dvantage of it 
and requesting the House to cons"ider this very r ~ .. WheD', according 
to the Convention, you a.re giving to the very pie to Central revenues, why 
should you make a gift of this amount? That means that you are not. giving 
any help to the persons whose income has raised all this money? . Since yO\1 
have a balance, why should not ·that balance come to the rescue of those poor 
men who are pa.ying more? Therefore, Sir, I submit that it will not be right 
that this Rs, 2·36 crores should go to Central revenues. Where there is a will, 
there is. way I If the Honourable Memller feels pity on these people in these 
hard days, days when the cost of food has risen and people are suffering ~  
otherwise from pOverty, and if he gives them this help, it will be most welcome. 
Therefore, the right way of giving help to these poor ratepayers is to give them 
aid from the surpluses that you hnve. Do not divert your surplus. Yoo can 
dord to give less amount dlle to Centml revenues. You have B.Iways given 
less a.nd made up the bll"lance by and by. Ne;xt year you will have 8n increa.se 
and fr9Vt that increase you will be abJe to give·-a,way up to the last pie. There-
fpre, J)ir •.. very ~ considel'8.tion ~  be given to this suggestion, The Hon-
ourable Member-ID-charge. should consider the case of the poor people .lso 
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Uonsider sympathetwaUy the phght of thoBe IJeople who are helpmgthe Govern· 
ment at this particular time of stress and need. Sir, 1 move: 

JIl. President (The Honourable Sir Abdur Hahim): Cpt motion moved: 
"That the demand under the head 'Railway' Board' be reduced by Re. 100." 
JIl. lIuhammad Nauman (Patna and Chota Nllgpur cum Orissa: Muham· 

madan): Sir, I support the resolution which the Honourable Member from 
Sind bas just moved about rates and fares. 1 need not· repeat those figures 
which he has given; and he has convinced the House that from. time to time 
the. railway administration has been increasing the rates on the plea of deficit 
and then a. new plea has been found to be "war". There was a. . ~ justifica-
tion when it was a plea of deficit, because the Government has always taken 
the stand that the railways are a commercial concern and a national asset 

~  about Rs: 9{j() crores. -Now when the good tilne' has come; and when 
that commercial concern is eanling a huge profit, naturally the people who do 
deserve to get ad\'antage from that profit are the sharers. And who are the 
sharers of lIhat commercial concern or the national ~  of Rs. 900 crores? 

The BODOI1l'able Sir EdW1ll'd. Benthall.:. The Government. 
JIr. Muhammad lIauman.:. The Government?' That is again the same 

bureaucratic reply, which I should not have expected from an unofficial Member 
like Sir· E.dward Benthall. .. 

. The Honourable Sir Edward Benthall:. It is a fact, Sir. 
Ill. Muhammad lIauman: We claim that it is the national asset of the 

Indians. We claim that the railways are ours, and to say that it is a govern· 
ment concern"or government property is a misnomer, so long as Government is 
not a responsible Government of this country. Now, I want to say that the 
real people. who deserve to get a share of profit out of· it are those who have 
contributed in bringing up this concern or are the real owners. They are the 
Indians and particularly the clientele of that commercial concern, I mean the 
travelling public, and that public which is contributing in the shape of freight for 
the movement of their stuffs. What has been the position? The position haJ 
been that even last. year, in spite of the boom profit in 1941.42, they increased 
t,he rates. Retur.n tickets for first and second classee were abolished wbioh 
meant an extra cost to those class of passengers of about 88 per cent. For 
example, the first class fare between Patna and Howrah used to be Rs. 98 
-it is now ~  same-and the return ticket .did cost only Rs. 56 but now the 
return ticket is costing Rs. 76 as the ret.urn ticket concession has been abolished. 
You have raised the rates indirectly, placing a r~  on your clients, the 
passengers and those who claim that it is Jiheir nll.tional asset. In addition 
you have deteriorated in giving them ~ ~ r  facilities and amenities. 
The compartments are in a dilapidated condition and even the light arrange. 

~  are not good: sometimes I found the electric fans and lights in such a 
condition that people got shocks when they touched the switches. What 
ground have you for increasing the rates, when you are having a period of bellI 
profits? 

I need not dwell 'on the division of the surplus, as the Honourable the 
Mover of the cut motion has already dealt with it: but I want to know whether 
it was mOTe necessary that the contribution of 17'If&-crores should have been 
made to the general revenues at the cost of the clients or shareholders, that is, 
the passengers and the people, without giving them any sort of amenitiee or 
facilities. The argument was sometimes advanced that unless we contributed 
to the general revenues, the general public would have to meet the deficit in 
the general budget by Borne form of taxatiot:'-.But again that argument does 
not hold good because when the amendment of . ,the Railway Act; was brought 
for ticketless travelling and wl1en we argu. that putting such a statute on 
the Statute book of the country Would be a degradation of the people, the 
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~r r  uuvllllccd the lirgument that a qtmmereial concern cannot ~ r  
~  lose this amount. You cannot have it both ways. Y-olol cannot argue Just 

to" suit your convenience. The Government of India changes its position as it 
suits them. Do they accept that this is a commez:cial concern which ~  
he run on commercial litles? Or, do they accept the position that it is the 
property of the Government, of India and it will be run on such lines as will 
"uit the Government, which probably is now working in the mind of the Hon· 
~ r  Member for Transport when he said that it belongs to the Government 
"f India. We do not accept that position, and we have definitely rejected 
,it. 

There is not llluc:h lUore to be said except this, that the GovPornment of India 
should reconsider the situation and try to give some relief to the passengers 

'IInd to the oommercial people who are the real clients of this commercial con-
(:crn. With j;Jlese few remarks, I resume my seat. 

Mr • .Amarendra :Rath Ohattopadhyaya (Burdwan ,Dh'ision: Non-Muham-
madan Rural): Sir, I rise to support the motion of Mr. Lalchand ~ r . 
The war condition has undoubtedly given a great stimulus to the railway which 
hus earned a very good surplus: this surplus is earITed by the people them-
,;elves who have used the railways as passengers or merchants and others and 
by those who have worked the Railway. This surplus should not be utilised 
for any other purpose, except for the benefit of those who gave the money. 
That should be the principle. Public utility services like the Railways and 
iPost Offices ehould not be used as commercial ~  for profiteering. Therein 
lies the difference, between a private company and the Government: they 
",hould also cOllsider whether any money should be earned ill surplus out of 
proportion without consideration of the -difficulties of thoRe who give them that 

. money. Government may claim to keep portion of the surplus in the reserve: 
11 depreciation fund should no doubt. be created. But the amount given to 
!{cneral revenues should have been curtailed B great deal. We are entitled to 
mquest the Honourable Member to see that hereafter the rates and freights might 
he reduced so that there would be more traffic and the whole thing wou1d be 
properly balanced. By raising the rates and freights, the traffic in p8ssengttlrs 
'fmd goods must ha1'e diminished; but if tlle rat,es are lowered, there will be an 
'increase in traffic in all railways and therefore. there cannot be any lOBS. Out 
,of this surplus the railways can make many improvements. The conveniences 
'of the passengers may- be increased manifold. Amenities even in the higher 
r:lass8s in the N. W. R. are absent. Taps and lights are not properly kept and 
even the cushions are not good. In the lower classes, of r ~ there are no 
'Cushions at all. With this surplus the inconveniences. which are now, many 
(lQll be minimised to a great extent, Surpluses should not be allowed to run to 
~  an extent BS to make it impossible for us ,to support the Honourable the 
Railway Member' in his attempt to go on increasing his profits. He must 
consider the inconveniences really caused. to the passengers, particularly third 
dass passengers, who have an eternal complaint again-st the negligenee of the 
'Government towards their conveniences. At the present time the trains are 
running in a' smaller nwnber. and are not. running to time as they did previously. 
Ro, overcrowding in. the railways is a matter which requires. -special considera-
t.ion of the 'l'rausport Member. It will. he better if he 'could coolly consider, 
apart from ~  troubles which he has been feeling with regnrd to war necessities-
if he could consider how he can manage to bring the freights and' rates ~  
!IO that without lORing the required -surplus he can benefit the passengers and 
t.he general traffic. With these words I support the motion. 

Kaulvl Muhammad Abdul GIwd (Tirbut Division: Muhammadan): I shall 
he very. brief. A case has been made out by previous spea.kers for 8; decreaBe ~  
rates and freights. It will he seen that the 8a1,'llings from passengers Ja . 
Astimated to he R'R. 42 crores and 71 lakhs in 1948-44. while it was Rs. 86 ~r  
1\nd 46 lakhs in 1941-42; that -is, it bas increased by six croreB, though it is said,. 
that they' are riat going to inCt'ease the rates and freights. By what meads are 
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[Maulvi MuhawU1ud Abdul j/hallL] . 
they going to get these six crotrtl more {l"Om the passengers? If we estimate 
the total receipts from the passengers, it comes up to 28.47.per cent. of the 
whole income of the ruilways. It has been said that there is aneL saving 
and I have just pointed out that there is un increase of six croI:es from the fares· 
chargeable from the pnsl:ltmgers. ~  it is right time that the fares .should be 
decreased. It has peen just said that it 11:1 11 Governmeiit concern, it IS Govern· 
mcnt property. 'l'o,king it for grsnte(l; is it proper that the Railway Department 
should issuc so many free puslles, especially for the ~  .emplolees ~ .Crores. 
of rupees al'e wllsted OVCl' this; not .only that, but high offiClals of the r ~  
for instance, the General Manager, the Traffic Manager and others, Ilfter r ~. 
m,ent get silver pasl!. If it be a Government (Io.ncern, thet;t Government offiCl!,ls. 
of other Departments should also get such passes and partlc.uln:rly the ~  
Councillors must get Il. golden pass by which throughout theIr life they and their' 
family can travel in the first class free of charge. Is it proper? . 

1Ir ••••. JOIIhl: Thoroughly impropel'. 
_ulYi Muhammad Abdul GhaDl: It is clone these days. There Ilre twelve 

kinds of paBlies granted to railway officials in these days. Notwithstanding that, 
the.v have put a restriction Dn the rights of the passenger to carry luggat::c .. 
Whlltllver exemption was made ill t,he case of 'luggage has beell withdrawn. 
RVell a single umbrella, Q,stick 01' hedding, is weighed. On the coritrar ..... , fin,t. 
cht!lfI free pass holders and their sel'vants 81'e allowed a fr.e.e I.dlowunce of t.hrcl' 
-. maunds of luggage pel' head. Is it proper? Is it just? As regards overcrowd-
ing the crew or the ticket examiner ~  ill and finds lots of people in each 
compartment; sometimes people holding third clUBS tickets travel inter class. 
und second class. But the railway ,('rews or ticket 'examiners never care for the 
overerowding; they never ask pas$engel's to go out. They simply grant excess· 
fure receipts and go away. . 

Dr. Sir Zia lJdd1D .Ahmad (United }>l'ovinces Southern Divisions': Muham-· 
madau Rural): Does the Honourable Member propose that freights should be 
charged by weighing both the pliSSCJlgers und the luggage together? 

Kauln.Jluhammad. Abdul Ghani: The charges concerning rates and fares arc 
goillg lip day by day whereas the faciTit.ies and amenities hitherto allowed to· 
pllssengers are being curtllilcd lit e\'ery stnge. \Vith t,hese ohservations I support 
the motion. .r 

~ .... B,ap Baper (Government of India: Nominated Official):. 'l'his _ cut 
lllotlOn, as shown on the order puper, ~  with a reduction in rateR and fares ... 
But we have heard rather more about the surpluS" and how that should be 
utilised than we bave of t,he diffit'ultieR that the existing level of rat.es and faraM 
may hll ve caused. Had I been entirely 0. layman, I would have turned too 
page 78 of the . ~ r.  Memornndum ~  has been distributed to ever}. 
body, lind there It wlll ~ seen t.hat the rlulwlty reserve 'fund is ill this parti-
cular year 56 lakhs, that IS, B lakhs only over what it was in 1939-40 a.lld the 
previous years. So, it would appear looking ut it ass layman, again, that Bsking 
for this surplus to be utilised for the purpose of redueing rates nnd fares would' 
be to ask that the reserve fund be utilise1i befor.e it has been actually built up. 
But there is the point, which has been touched upon b:v several Honoura.ble-
Members, and that is ~ r r . r  Honourable the mover. apparently 
seriously suggested that weshollld r ~  fares. Overcrowding is due to the 
fact that there R'l'e more pa8sengers wantmg to t.ravel than we call accommooah' 
in 'OUl: restricted train services. If we were to reduce the fares st.i1l more 
passengers would want tQ travel and condition>; would be ~ r  difficult 
thllO, I regret to AIlV. ~  are at present. . 

1Ir. lIrIlhamlllad lfauman: Is it, by way of Pl'Olcdivl:l dut,y or something like-
tbat?_ .-
"II __ :aa,..: We hl\ve thoUght of aU ~  I r~ I  WIl.VS bv which we can 

're!iltr1ct.trave1. We ha.ve comll to no conCIUSJ01I whIch would beefteciive. . , 
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:beoause we believe that none of..them would be effective. The only way to stoll 
tra.vel. seems to be, in India., to run no trains. When we have curtailed the ~r  

.'Service and asked the people. not to travel, 'it has not had ~ slightest effect 
but lndia is not alone in that. The number ofi passengers travelling in India 
has gone up 'considerably and the fact nppeurl! to be that more people have got 
money to spend on travelling and they wish to do it,. The point that was raised 
by my Honourable friend, . Mr. ChattopadhyaYIl, wus that if you reduc.ed rates 

.and fares you- get. more people to travel and :"Qu get morc goods despatched.but 
that is the very thing we want to B,void. Unfortunately, it seems that the 

; thing . that we should do to ease the existillg ~ .  is to put up our rates 
. and fares. The Honourable Member for W ii· Transport in his speech sliated 
that no general increases were contemplated. These are ~ actual words: 
"but we are not contemplating any general change in existing fares and freights 
next year" and we rather felt that that statement would bring a certain amount 
of pleasw·e to the House and we understood that it did give some satisfaetion, 
but 8S things are it is impossible to contemplnte any reduction. It is tJ.·ue, as 
my Honourable friend, Mr. Llllchand NavBlmi, has stnted t,hat there have been. 
increases in the past in fares lmd in freights, When you refer to an inclrea"8e, 
you make .. definite sbl.tement thai the scale of fares, for example, has been 
increased. The proper method by which toO judge the mlttter is to consider the 
actual dffect in operation and that is something very different, as .any Honour-
able Member would see by ~ the Railwn,Y .Board's . ~  and I 
would ask my Honourable friend, Dr. Bancrjell, to beheve that III this .case the 
statistics are accurate and can be relied ullon. In regard to the third class 
fares, I .. have here a. ,sta.tement· showing the t1Verngt.1 rate charged per passenger 
from the year 1935-36 up to tbepresent time. 1n H135-36-1 have not gone to 
the period of the first war-the average was three pies and in 1940-41, it was 
a·05. So, over that p.eriod of nearly seven :vears, there has only been aD 

r ~ of: ·05 pie per passenger per .mile, which is extremely small.' This 
year, 1941-42, it has certainly gone up. It is now 3·18 but we have very good 
reason for that. WIth great regret, we have hncl to nbolish a number of reduced·· 
fares that were in operation. Railways, as the House is 1\ware, quoted reduced 
iaresin competition 'with motor transport. Those hnvc· all been taken off, in 
the hope that passengers will use the· other form of transport. That was done' 
in the general interest but it has not given us, I regret to sa.y, the relief we 
~  like. But even so, the fare has gone up onl,v from 8·05 to 3·18: That 
18 not a very great increase. 

1Ir. Kuhammad :Rauman: In the case of the first and second class pU!lilen· 
gers on the E. 1. R., is it-not a fact that the fare has gone up by 33 pel' cent., 

'when you take into consideration the Ii return tickets and the full two tickets:1 

. Sir BUlb. KAper: That wourd be one of t6e concessions to which I have 
,just referred. We ha.ve had to withdraw them. 

, ~ .. lIuIlam .... auman: But on the North Western Hailway,. you are 
,'l'!bntmulDg them. ." .. . 

Sir ~  Baper: That is just the type of question iu }'ogard to which, in 
other CIrcumstances, I should like to ask for notice but I believe that is not a 
fact: Generally 'peaking, cencessions s01lh as these have heen withdrawn but 
now that you have brought this to our noticeubout tfie North Wt'steru HnilwBv 
IwiH- certainly make 8. . ~ of it: . ,- . . " , 

r~ LalchlD4lfavalral: Sir, I object to that. - It should not be r(J(hwed. 
Sir Bugh Raper: The Honourable Member referred to' first cl118S faI·oK. I 

have aere a similar sta&:ment regarding first class fares. In 1!l35-30, the aver· 
age fare charged per mile per passenger was 17.8 pies. Tn 1041, it wus 15·8. 
At first sight, it looks as though we have increased the fnrcs for the third class 

. passengers and redUlled . thtlm for the' first class but that is not. 80. There haR 
'not been any specilie eb.nge but there' is an arrangement with the Al'Dly' by 
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[Sir Hugh Raper.] .. 
which we flh$rge Arnl,)' ~r.  on pm?uction of a certificate, 8 fare lower· than· 
the normal fare. It has been In operation for mnnY' years !lnd we do not propose· 
to withdraw it. The number of army officers who travel is increasing and the 
lower fares charged to them has brought down the a verl1ge. . 

10'. Muhammad .auman: DoeIS' it mean that it is a strategic railway and 
not a public utility concern"/ 

Slr Hugh KaPil: I do not quhe uDders'tand the ~. Then, Sir, my 
Honourable friend, Mr. Abdul Ghani, stated ruther positively ~  General. 
Managers after retirement received silver passes. That is ~ incorrect. 
They do not get gold passes either. If they have had a certain .length of. 
service, not only ~  but other memb'ers of the stafi likewise, are eligible for 
privilege passes after retirement-:-a certain number per .year. l'bat applies to 
all staff. . -
K&ulvi Muhammad Abdul Gha.nl: What is the period for which it is' granted? 

Sir Hugh Baper: That you will find in the Code, but if 'you want to know 
that in more detail, may I suggest that a question be put in? 
JIr. L&lchaDd ••• &11'&1: With regard to the 2·86 'crores which are being' 

given to the Central Revenues, may I .. know why should that be given '/ 

Sir Hugh R&per: That is not exactly a matter eonneeted 'with the reduction 
of rates and fares. I believe there will be another opportunity for you to discuss 
that particular problem. There is 8 Resolutiol'l. to be moved. (Interruption.) 
My Honourable friend, Mr. Abdul Ghani, referred to the deterioration in the 
. matter of accommodation, 10 far 8S I could 'hear' him. I think he referred to' 
the first class. That is very liable to happen in war time. We cannot get the 
material that we used to get ~  I am afraid, we must expect tha.t deterioration 
to increase. We hope it won't get too bad and we shall do Our utmost to 
. prevent that. . 
I have not yet touched 011 rates .. We have been told that rates have been 

increased but here again we have to see how the increases actually work out 
in prac.tice. The avera,ge charges for coal have diminished since ]985-36. In 
1935-36 the charge per ton per mile was 8·5 pies; in 1941-42 it was' 3·09. So 
there is a reduction. Grains lInd oil seeds are another traffic of considerable· 
consequence. The charge in Hl85-36 Wll.S 7·89 pies per ton; in the year 1941·42' 
it was 7.41. So, although in actual E!Cale there may appear to be an increase, 
in actual practice it does not work out like that. For other comm.odities, r~ 
has, very definitely: heen an increase. These are commodities of general kind, 
all other than cOII.l and grains and oil seeds, and ~ r~  the increase which 
has been imposed of 2 annas per rupee is reflected actually in the results. But, 
stranltely enough, the average cl)arges wet'e higper in ]940 .. 41 than in 1941-42. 
The. increases such as tliose dunng the waJ' time and for. the purpose for whiclt 
they have been made· are not, I submit, in themselves ~ . If we were-
to reduce rates, if we are to reduce fares, if we are to reduce the charge for 
. parcels, it'would mean more traffic Bnd we simply cannot carry it. So, on thaI 
ground, if for no other, I must ~  oppose this cut motion. 

Mr ••••• loahl: ·Sir, I do not wish to make a long speech, but I ~  to . 
. point out that the Government of India is following a very crude, if I ]Jla, 
say so, and a very unfair method of reducing the traffic by keeping higher-
charges. Travelling i!; as much necessary to a poor man, l\ man of smuller 
means, as it is necessary to a man with greater resources. To c.;ome extent, 
at least, a man with money undertakes trBveI1ing meJ;"ely for luxury: Lot of 
people go to Kashmir from Bombay or ~r  and overcrowd the tf'ains. A 
journey undertaken for that purpose, cerlamly comes under t·be category of 
luxury. I, therefore, feel that the Government is very unfair in r r ~ to-
the method of redudnl't ~ traffic by charging higher rates and fares. The-
railways a.re maintained by the tax-pa.yers of this country .as a. public utility 
concern. and they should be availa.ble not only tQ the, ricb_and people with· 
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greater and' larger financial resources, but to the poorest men, IIoDd I w0uJ4 
like the Uovemment of India to consider this aspect of the problem. The· 
public utility serviceil are mainta.med by the tax-payer and they must be avail-
able to the poor .people as much as they are ~  to the rich people .. The 
method which the Government of India has adopted is unfair and very crude, 
if I may say so. 1 would like the Government of India, jf the travelling. 
facilities are limited, to find Qut some other method .•. 

1Ir. 1:. L. o. Gwilt (Bombay: European): What is the alternative? 
Kr ...... Joshi: The alternative ia .to find out why people (l·re going to· 

Kashrpir and tell them they won:t get the tickets to ..Kashmir. You should 
inquire into the object of the man's travelling and if a man ia gpiIig to leave 
Delhi or Calcutta or some other place because it is hot,. you neeg not allow 
him to undertake that journey. I know even now, Race Specia,ls ore bemr 
run between Poona and Bombay and people go from Bombay to Poona and ..... 
Poona to Bombay jus' to tllke part in the races. You can tell t.hem that· 
they cannot get a ticket if they want to go to Poona or Bombay rderely for 
the purpose of races. You can stop them. The Government of India mua' 
find out a better .method of reducing the travelling than the method {,f (·harg-
ing higher fares snd I would like the Government qf India ~ realise that ~ 
is a very unfair method. . 

Th' JIoDoarabl,SIr I:dward I ~  Sir, I feel that I should rise to 
correct my Honourable friend. I was not, of course, a Member of the Gov-
emrr.ent in past years and at short ~  I cannot be absolutely certalu of 
my facts. But I think I am correct in saying that the Government has nof;· 
adopt.ed the policy of putting up tnres in order to discourage passenger traffic 
except with the particular object of trying to pass passenger traffic uff the 
rail-roads on'to the buses. We have been asked to use every possible means 
of transport in this country and one of the obvious things to do was to try 
and get pussengers off the railways and ,on to the buses. That is n policy 
which, I think, has proved very popular with the bus services und not llnpopu-
lar with the passengers. It is, of course. 1\ fact that everything in these days 
has to be subordinated to moving the essent,ialtraffic of the war. I tlJink, 
again I am pretty certuin of my facts, that there are no Race S'peeials running 
to Ponna today and certamly we have some time ago taken steps to lIee that 
the long distance transport of r ~  horees should come to an end. All 'these 
things are being watched and I can assure my Honourable friend that we IihaU 
continue to do so. 

J should perhaps make one other general remark. in response to my friend, 
Mr. Muhammad Nauman. He asks whether the profits of the ~ .  should 
go, I think he said/' to the clients or the sharers. The answer, I think, it 
really perfectly simple, namely, 'hat it is. this House 'Yhich is deciding now 
whether the profits should go to the general revenues or to the railways, and 

] that is the very reason why Mr. Muhammad Nauman is speaking 
1'.11. on the cnt motion . • 

JI1". Prelddent (ThEl HonourablE! Sir Abdur R.ahim):'rhe question 111: 
"That the demond Utl«vr the head 'Railway Board' be rednred by RB. 100." 
The Assembly divided: 

AYES-20. 
Abdul Ghani. Maulvi Muhammaa, 
Azhar Ali, Mr. Muhammad. 
Banerjea, Dr. P. N. 
Bhutto, MI'. Nabi Baksh Illahi Baksh 
Cha.ttopadhyaya, Mr.· Amarendra. Nath: 
Choudhury, Mr. Abdur Raaheed. 
Deshmukh. Mr. Govind V. 

~  tlait, Mr. H. A. SatilBr H. 
OhilUluddiu, Mr. M. 
Joshi. Mr. N. M. 
Kazmi, Qazi Muhammad Ahmad. 

.... Lalchand Navalrai, Mr. 
Liaquat Ali Khan, Nawabzada 

mad. 
Mnitra, Pandit Lakshmi Kanta. 
Nauman, Mr. Muhammad. 
Neogy, Mr. K. C. 
Parma Nand, Bhai. 
Santo. Singh, Bardar. 
Siddique Ali Khan, Nawab. 
Zafar Ali Khan,- Maulan •. 

MuhaRi' 
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NOES-38. 

.Abdul Hamid, KhaD lJahadur Sir. 
Ahmad !'Iawaz' Khan, Major Nawab Sir. 
Aiyar, Mr. T. S. SaDbra. 
Ambedkar, The Honourable Dr. B. R. 
Ambegaonltar, Mr. K. G. 
Benthall The Honourable Sir Edward. 
. Bhagcband Soni, Rai Babadur Set.h. 
Bhausaly, Mr. M. D. . 
Caroe, Mr. O. K. 
Chapman. Mortimer, Mr. T. 
Daga, Seth SUDder Lall. 
Dalal, Dr. Sir Ratanji Dinahaw. 
Dalpat Singh. Sardar BahadllT Captain. 
Gray, Mr. B. L. 
Griffitha, Mr. P. J. 
Gwilt, Mr. E. L. C. 
Baidar, Khan Bahadur ShamsllddiD. 
Imam, Mr. Saiyid Haidar. 
IJ1II&iel Alikhan, Xllnwar Bajee. 
Jawqar ·Singh, Bardar Bahadur Sardar 
Bir. 
The motion was negatived. 

, 

Kamaluddin Ahmad, Shaml-ul· Olema. 
Law8on, Mr. C. P. 
• Mackeown, Mr. J. A. 
Noon. 'rhe Honollrable Malik Sir Feroz 
Khan. 

Pai, Mr. A. V . 
PiIlay, Mr. T. B. 
Itaisman, The Honourable' Sir Jeremy. 
Raper, Sir Hugh. . 
Richardson, Sir Henry. 
Sahay, Mr. V. 
Shahban, Khan Babadur ~  Ghulam 
Kadir Muhammad. 

Spear, Dr. T. G.' P. 
SpeDC!). Sir George. 
Stokes, Mr. B. O. 
Sultan Ahmed, The Bonourable Sir. 
Thakur SiDgh, Major. 
Trivedi, Mr. C. M. 
TysoD, Mr. J. D. 

Curtailment of PasBenger TrainB. 

1Ia.rdar SaDt iliDgh (West Punjab: Sikb); Sir, I beg to move: 
i'That thll dllmand under the head 'Railway Board' be reduced by Re. 100." 
ThE! passenger services trains have beeu reduced almost ou all linea through-

'out British India, with the result thE!ot while passenger traffic has iucreased 
(lonsiderably, the services have been reduced. Bya reference to the report on 
the Indian Railways and 011 comparisou of two years 1941-42 and ~ 

period j1,lst when the war broke out! with the present day condition!;., I find 
t.hat the number of firstelass passengers have increased from 2,69,700 t.o 
4:,42,200 and second class p8SE.OCngers have increased from 32,40,700 to 44,84,300. 
lntennediate class passengers have increased from 94,26,200 to 1,24,43,900 and 
third class from 8,12,87,800 to 3,79,31,33,500 'from ~  to 1941-42. This 
increase is tremendOUR. The result is that this increase has resulted in 
over-crowding as it is clellr frorp the facts given about passenger miles. The 
passenger ~ have increased from 2,424 millions and 29 thousand to 4,050 
millions and 239 thousand. This is an enormous increase. Without even looking 
at the figures as r.eported in the official raport, but only r rr~  to the personal 
experience that p.8ch traveller hILS on Inaian railways, we .find that the upper 
clasElcompartments are more crowded than their capacity permits. Similarly. 
when we come to the inter class and third class passengers, we find them 
almost 'in every train Rtanding with 'the doors of the carriag!ls open and In.)stl,. 
on the foot-boRrdR. With this, I need hardly"say that the convenience which 
the third c1aRR pasRengel'f! werE' given or were conceded, after. a I ~ struggle-
Ilnd aUer Illuch IlgitRtion that we carri,ed on on the floor of the House haa 
disappeRred_ ~r. Not only this. that the con\'enienees have !Ione. bi-It 
flt t.be !;flllIP. time. We find that the accidents have increased on the ra.ilw.ys. 
I particulRrly refer to t.hose accidents which are due to the falling c.f -pB"sen-
gers from running trains. It is now high time that we' should look into this 
matter and examine the situation more seriously. ' 

BefOre I proceed furt.her on this TlOint, I may refer t.o the punctuality of 
the trains. The . percentage given in 1940:'41 is ~ and it has been redueed 
t.o 77.7 pE'r cent. in ~. This too requires looking into. 

.  I now come to the main point of my cut motion. No doubt t.he Govern-
ment will come forwarcl with the plen. that on l\C('.ount of war, the rolling &tock 
is not available, locomotives Bre not to be hRd a.nd, .there.fore, passenger traffio 
hRd to h£' r.estrictp,d. There is much force in that argument, Bnd this F:ide of 
the House does appreci8te that argument. But, I may remind the Honour-
Rh'e MJlmher t,hat since 1924, this House ha,s been passing cut motions and 
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t;,bliug cut ltIotiom; drawing the attention of the Rlrilway Board.to. the.' neces-
sity ofmanufaaturing locomotives in the country. Bat the Bailway ~ 
has been consistently ignoring the demand of the Opposition, on .that ~ . 
Today, they are wiser. They discovered that they could not get locomotlves 
from abroad. _ 

Mr. Pleaident (The Honourable Sir Abdur Rahim): The ~ will-l1ow 
adjourn .for lunch .• The Honourable Member can ~  his speech after 
Junch. 

The Assembly. then adjourned for Lunch till Half .Past Two of ~  Clock. 

The Assembly re-ssgembled after Lunch at Half Past Two of the Clock. 
8yed Ghulam Bhik Nairang (one of the Panel·of Chairmen) in the Chair . 

. saictar SaDt Singh: Sir, before we ~r  for lunch, I was submitting 
for the conaideration of the House that the Govemment might say that the 
·eurtailment in the passenger services in the country has been due to lack ~ 
adequate numbers of carriages and locomotives in the Railways. No doubt thiS 
is true, but is this shol'tage in equipment due to the policy of the l\&.ilway 
Board which they have pursued consistently during the last: ten or filteen years? 
The Opposition Benches have been consistently ugitating for arrangements to· 
be made in the country for the manufacture of locomotives ~  for facilit.ies to 
he granted for the manufacture of carriages aud wagons, but th:e Government 
had never responded tothe appeal till lately, when they started r ~  
locolllotives in Ajmere Workshops. But that work hud to be stopped agam 
<iue to the war ::md that workshop was handed. over for the manufacture of __ . 
lUunitions und other weapons of the war. May I submit, Sir, that the Gov- . 
-emment will admit now, or will they not admit, that .their policy has IIOt 
heen what it ought to have been and it bas -not promoted the interest of the. 
"ount.ry so far, and that they have lacked that imagination and vision which 
goes t.o Jllll'ke ~ statesmeri and good Gove/'llOrs? I ~ remind them of . 
t,his so that thei}' should realize the. folly in which they huve been indulging 
in hy the conditi,?ns which the war has brought about in this country. The 
reason why .we want that this hardr;hip in the transport system 8houl!i be 
,'eduC'cd at any rate, it not done away with entirely, is that it is for them to 
.=!xamine the situation and it is for the Railway Board to find out ways and 
meanR. They must l'calize that the public is suffering on account of this. The 
1110gan which the Hailway Board have adopted since the wllr began "Travel 
Wlwn YOIl MURt·· i<; Il poor comfort to the traveller when he 'inds hir;lself 
;mrrounded by inconvenience and hardship all-round. They cannot sit idle cnd 
!;ay ~  we' tell ~  not to travel and if you· travel you must undergo the 
hardshIps. Thjs il!l no logic and no argument for the ~  that the publiC)' 
has to undergo after ~ such large sums in the Railways of this 
eountry. It WaF! ~  Sir, that we nre keeping up the high railway fares with 
~~ r R and sur-charges over the railway ticket. because we do not want to 
. lsgourage travelling. . ' • 

. The _Honourable Sir- Bdward Benthall: Sir, I thought I had dealt with that pomt. . 

SaI'd&! S&IIt Singh: .~ will only makes }$Bsing refereutle and then proceed 
on. I WIll say. that thls too is not a convincing- argument. Therefore, I will 
request the Rallwa.y Member-and I must r~  him th t h' t 
official, he is a non-offici,l; his right place should have been :n ~  ~  of ~~ 
House B!ld when he haR .W?ne on that side of the House be represents the 
non:offiClRls, and as sllch hU!I sympathies will be with the views of the non-
offiCIals. more than with the views of the officials-and therefore I appeal to 
you to nnd out a s91utipnof this difficulty. ' , 

Kr. Muhammad ,Uhar Ali (Lucknow and ~  Divisions: ·Muhammadan 
Rural)! But lie CBn do nothing. _ 
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8ardar SaDt B1Ugh·: I think he caD. He was taken as a ~  Oil! 

account of the sympathies which he has for the non-officia.l viewsllond ~ that 
pUrpose w.e cannot Blly that he has got. ~  surroundings or ~  rr U .~~ 
ings and, therefore, he cannot do anythmg. He baa to ~  above these 
surroundings and finJ out a solution. for the difficulty which is f!lcinS the, 
country today. 
Kr, LalcbaDd lfavalrai: Whosesslt is he eating? 
Sudar Sant Singh: Country's suit; ~ . r  salt and not the employers' 

salt. Therefore when· I move this motion, I do not want to ~ r  the Gov-
ernment but I want to concentrate their attention on the question tna-" the 
public is very keenly feeling the hardship. . 

~ second' point to which I particularly want to draw his attentibn is the 
punctuality of the trains. The trains do not come at right time on the I\tl\tions, 
with the result that more often than not the connections with the !uam line 
are lost and people hE;ve to wait for over 24 hours in order to get the nen 
suitable connection. 
Kr. ObairmlD (Syed Ghulam Bhik Nairang): Honourable-Member's time is-

up. 
~ BaDl Btnah: Therefore, Sir, I will submit that the Railway Board: 

should seriously consider this question and do something for the relief of the 
people. -
Kr. ~  (Syed Ghulam Bhik Nairang): ~  motion moved: 
"That the demand-under the· head 'Railway Board' be reduced by Ra. 100." 

Dr. P. B. Banertea: Sir, in supporting this motion. 1 ",ill' make a few _brief 
observations. I entirely agree"with the view taken by the Government that in 
war time there must be some restrictions in passenger train facilities. But suoh 
restrietians should be in the interest of war transport. We find. however, that 
-there has been 11 very drastic curtailment of passenger trains and this has been 
done after the sabotage. Now that that trouble is over I would request the 
Honourable the Member for War Tramlport to rCRtorf' the posit-ioil which existed 
before the sabot.age. Whatever restricti9n is necessary in the intereat i,f war 
tt:llnsport should be mairitained but· it is not lIecessary to continue all the 
restrictions which have been imposed since the 9th of August, 1942. 
I should like to make a few further suggf'stions. On the East Indian Rail-

way there are Parcels Express r ~ I hU\'e often found that many of the 
compartments of the Parcels Express Trains are empty. but the general public 
is not allowed to board these trains between Mughutsurai and Howrsh. This 
restriction should be done away with on two conditions: In the first place, you 
may say that provided there is o.ccommodation ~ general pubJ'ic will be able< 
to board these trains und, secondly, you may hllVe .Lnother clondition that no-
reservut.iol1 of berths or seats will be made. Thc\\ the second' suggestion which 
I wish to make is that there should be a continuous pas!}cngtlr t.rain from 
Howrah to Delhi and another from Delhi to Howrah. If that is done, the 
congestion ip. the upper classes would be greatly removed and the conaestion in 
the third class c<'mpartment of the mail and express trains will also be greatly 
reduced. The third suggestion which I wish to make is' that the Government 
should consider the speeding up of trains to some extent now. ~ the sabot-
age the trains were slowed down ·becauJ\e there was real necessity for such slow-
ing'down. But now that that necessity has disappeared, I do hope we will ~  
back t,o the position which existed before the sabotage. These are the three 
important points and I hope they will meet the consideration of the Honourable 
the War Transport Member. • . 
1Ir. Muhammad Alhar AU: Sir, I rise to support Lhis motion inasmuch as 

I have seen it with f'!1y own eyes, alid I would refer to the Honourable Members 
here who have been travelling in. ~ r ~  and in 'other plaees. 

~  must hav.e Reen the ~  and r~  that the public arE: undoubted-
ly Ifl very great trouble .. ~  the third class passengers, in getting seats 
in trains.. Sir, I have seen 'wlth my own eyes women, men, and children haiiging 
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on'to trains' when they have left from one station to 'another. 'Accidents. 
too. have occurred. and the cause for all this is the war and the consequent 
stoppage of passenger trains. Sir, with one stroke of the pen it is ~  

~ for you to' effect a remedy and you can do it. You have stopped pas-
senger traius, but what have you done for the accommodation. of thesE' people 
who have become accustomed, now for a century, under British Rule 6f moving 
about in trains. • 
Sir, 1 will curtail my speech and say that there is no favourable .andition 

created by the Government for the 'poor people to travel. It may be very. easy 
for the rich to travel from here to Bombay or Calcutta, but what rr ~ .  

have you made for ~ poor? I ask the Government to reply to this. Even 
the condition on the roads is not good. There is no petrolt There are no othel' 
tl'8Ilsportable facilities in the country. N'ow, if petrol is not obtainable; if, 
autoJliobiles are not allowed to be constructed, I ask, what have the GoveI'n-
mem; tIOIlS during all these days for the convenience oftha people, and ~. 
ly the third class passengers? . 
My friend, Dr. Banerjea, wants that I should' curtail my speeoh, and so I 

shall conclude. 
Dr. P. B. Banerjea (Calcutta Suburbs' Non-MUhammadan Urban}: Yea. 

The . Honourable Member wants to reply.' , 
The Honourable Sir Edward Benthall: I can assure the ,Honourable the 

Mover and his supporters that we in the Railway Department have the greates,," 
~ with passengers. The reason why they travel in discomfort is not of 

our making. We have to deal with the situation as we find it. We also travel, 
and not nowadays in saloons. We ourselves travel and see the conditions 'in 
~~  ~ r  are travelling, and I can assure you that it gives us no-
satisfactIon." I 

There.is no question, of course, about the overcrowding. There are two 
ways of meeting it either by putting on more trains or having less passengers. 
I think Imfficient has been said in this House since these' debates begun to ~ 
what .extreme difficulty ,we have in moving all the traffic that hus to be moved. 
We have tried the other expedient of r ~ to persuade passellgers to 
travel less. We are, in fact, in sn impa1'!se between those two methods of cor-
recting the present position, because neither can we put on niore trains nor can 
we persuade passengers to travel less. 
We have, however, gone very slowly about this process of reducing pUl;scnger 

trains. Right from the beginning of the war plunE! were made' for Il. 25 per cent. 
reduction, but the action taken in reducing the passenger services has been very 
gradual and we have taken whatever steps are possible, e.g., cutting off restaur-
ant cars from trains and putting on extra lower class compartments, to Rttempt 
to meet the hard conditions of the lower class passengers. But try as we will, 
it is almost impossible to rectify the position in the present state of'the war. 
I ,shou!d perhaps say one or two things as regards this shortage of wagons 

and locomotives. We hear much of this shortage. and indeed there 'is a short-
age, But Jt comes not BO much from an absolute shortage of ~  and 
wagons 8S from an excess of traffic, which has arisen out of the wur. I think 
wo can say, roughly speaking, that prior to the war the wagons and locomotives 
were adequRte for peace time traffic. I do not personally think they were quite 
adequate, but generally speaking ,they were reasonably adequate for pre-war 
conditions, and the shortage has arisen now entirely owing to the war. 
lIaulana Zafar Ali Khan (East Central Punjab:· Muhammadan): Ii! the 

shortage of wagons due to paucity of funds, or want of materials 01' the want of 
will? 
The Honourable Sir Edward Benthall: To a certain extent shortage of ' 

mllterinit.:: not to shortage of funds nor to lack of will. I should also correct. I 
think for the second time today the statement that wagons hIAve not been' nlade 
in the country. They have, of course, been made in this country for'tery xqanT 

r~ out of indigenous materials. • 
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aazd&r alDtaiDp: In the beginning they started it and then they stepped 
· the orders locally and again renewed· them. .  - ., 
The Honourable Sir Edward Benthall: I think-the iron :md :steel were ~~

.quired for other purposes. .  . .. .  . 
. In conclusion I should say that It IS almost Impossible for us to Improve the 
Jot of -passengerE! at the present time. I said so frankly in roy";"Budget speech. 
Once you !!et behind, once there are arrears of traffic, arrears ~ ~  by ~ ~  
by the rebellion, by recent incidents in Calcutta, and so on, It IS extraordinarIly 
.di8icult to catch up, and, I am afraid, that these restrictions will ~  to be 
lJlaintniofld; but I.wH.l say this, that 1 will ~ r  ~  carefulI;r I~  those 
.11Ieas where the curtslbnent of passenger traffic 18 causlqg tbe most U ~ 
ience to pns8engers", .and I will also -loo}t into the 'csse mentioned by Dr. 
Banerjea regarding the Parcel Expresses; but I think he will find that ~~r
riages to ~  he refers are carriages which !p'e not put on at all for ~ r 
· servic.. but which are returning to other parts of the country for operatIonal 
purposes. _J must oppose the motion. 
IIi. Ohalrman (Syed Ghulam Bhik Nairang): Now, it is the tum of the 

European Group to move their motion. . 
• POBt-WaT R8canB.trvction. 

Sir 1'. E. Jamel (Madras: European): Sir, I beg to move: 
"That tho demand under the ~  'Railway Board' be reduced by Raj 100." 

~ .. I inake no apology for ret.urning to this question of reconstruction.. after the 
. war. I was very much impressed when I attended a meeting of the Indian. 

~ .  Conference Association b.y a speech (lelivered by tbe President, Mr. 
J .. aughton, and also by the reply to that speech given by the Honourable Mem-
·ber. In that speech, Mr. Laughton stressed the utmost importance now of con-
sic:iering post-war reconstruction with regard to three matters, (1)· r ~
tiOll of transport, (2) rolling stock, and (3) what he described as staff welfare. 
I am going to put to my Honourable friend, the Railway Member, a four-point 
progrllmme, and I shall deal with two points, leaving 'my colleague Mr. Stokes 
to deal with t4e other two: (1) the rationalisation of transport, (2) the re-
eonstruetion und betterment of railways, (3) a comprehensive housing pro-
gramme for lllbour, and (4) the question of the future c')ntrol and management 
"of railways: 
In his reply to Mr. Laughton, the Honourable the Member for War Trans-

port-not for Railways, let me remind the House, but for wllr transport, which 
means the successor during the war of ,the old Communicatiom! Department, 

~r  all forms of transport at present on the gI'Ound.--:ilho.ll I R ~  seemed 
to indicate that it was not possible to. do much about these matters during war 
t.ime. Ht' threw back Mr. Laughton's proposallj. at the General Managers and 
said that whllt they shoul<1 do would be to write letters to the War Transport 
Member in their odd spare momen,ts, making any kind of suggestions that they 
~  ~  in restaurants, railway cars, traveUing on their bicycl:s, to and 
from their' offices,-in their Rpare moments; and he concluded his speech with 
:an unusually rhetorical passage when he said that the ball was at· theit feet. 
As I want to prevent that ball eventually being kicked into the wastepaper 
-basket, I want t9 carry this question a stage further. Let me deal with 
rationalisation of transport and the future control and management of railways. 
J admit thntit is difficult now to anticipate post-war conditions· but there are 
· -certain facts which stare us hi the face today. One'is that 33 ~ r cent. of all 
the cavalry and infantry units have been trained to a trade andth"at a very 
large number of these have been trained to the operation of tnechanical trans.-
port. Therefore,' after the war there will be enormous numbers of transport 
vehicles and trained drivers and mechanitls available. What are you going 
to do with them? The problem ~  will ~r  the country and in parti-
cular the railways CBn be dealt With by one of two -ways. The first way would 
ibe to 1'4I1"e them alone and ~ conflicting interests to fight it out. The 
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aecoBd way would be to begiu to plan for· it now, aud that is the method 1· 
luggest. Surely, the I'xperience .which. has been. ~ . ~ r  war ~  by 
tl:&e War Transport Department Itself 10 the rationalisation of road, raIl and 
water communications should not be discarded. I realise that this, means 
close co-operation bei;ween the Centre and the Provinces; but I suggest that pro-
vinces should now be asked to prepare extensive rood construction ·..and better-
ment ;programmes ready to be put into effect after the walr. ~  knows 
sueh a programme is badly needed. As long ago as 1928, the Devt'lcipment 
Committee reported that the development. of r ~~  had outstripped that 
of 'roads; and I saw some calculation recently-to the effect thut, Ilssuming that 
all earth roads and cart roads are made navigable in all weathers, in Britil!h India 
there would still only be one mile of road to three squal'e milee of area; whereas 
in the United States, where the number of roads is not enormous under modern. 
conditions, there is one mile of road to every one square mile of area. Now, 
it maybe asked by my Honourable friend, what has this to do with railways? 
It has everything to do with the railways. Both roads and railways are national' 
assets; ~ r  they really ought to grow together; they. are complementary, 
one to the ~ . The roads should realty feed the railways, and not deprive 
them of theit: just traffic. Similarly the railways should serve ~ roads and not do. 
their best to drive J1lotor transport off them. Thus at the Centre, my Hon-

. ouro.ble friend's Departtrlent ha.s a. vital interest in the road programmes of the 
provinces, What does he know about them? Are any being prepo.red? If 
they are being prepared. are they being studied by pis department? How are 
they going to finance them? What about a rupee loan for the development. 
of India's transport, both rORd and rail, after t.he war? I understund that" 
before the war a little over six. crores a year were being spent on rooof:. When' 
I see railway finances and look at their depreciation fund of S4 croreH nnd their 
reserve fund of 91 crores, I wonder where is the depreciation fund Bnd where· 
is the reserve fund for t,he roads, all of which are suffering almost equaJ deteriora-
tion with the railwllyfl too a)'. After t,he war, .. therefore, not only should t.here. 
be money available for the restoration of the ruilwaYII, hut there ~  be money 
available, from the pentre if necessary, for the restoration of the roads and for ft, 

really comprehensive forward capital programme of road construction. Road 
and rail are the two limbs of I/. sirrgle national transport system, which is as 

3 essential to the agriculturist in peace time as it is to the defenceot 
• P.II, tllO count.rv in Vl:'ar time. That is a problem which the Raifway 

Board and the War Transport Department should be studying now; and it will 
not wait. until after the war. - . . . 

The second point, I wish to touch on iii the futw'e control and mauagement 
of the RailwaY!:l. Although the Federnl provisions of the Government of Indi&' 
Act Brp. technically iH IIUflpenl:!e, .we Bre informed 011 no lesR authorities than thp,. 
~  r~  and the COIlg'I'eRR, thai, they Ill'e in filet liS dead us Queen Anne 
or Cleopatra. Presumably the sume upplies. to t,he Federal HailwR.Y Authoritv 
which has never been ~  and to Lhe pl'Ovisions rating to R~ body. 'f 
ilhould like to fIsk whether the Railway HOllI'd have UllV idea' us to wbeU;eJ' it. 
will ever he ,est,Bblished: During the' last few yeurs' t,hey have acquired u 
numb.er ?,f raIlways r~  ~r  by companies. What if-! the future 
r ~  of ~ H?llways to be? India has built up an enormous State 

enterprISe. Con,sohdBtlOn an,d State munugement obviously 'have certr;tin ,ldvant. 
agell but there 18 ~  a thlllg as the "penalty of being big". Bureaucracy 
never To.n a business efficiently in its life, never can and never wiH. HailwllV's 
are ~ ~ business whose motto,. we, Ilre told, ~ Rervice' ruth('r t.hnn profitt<. 
ServIce Itself depends upon effiClenc,v. The RntlwRvs should Inllintnin their' 
identity (tnel their' competitive character. But, how'to achieve thut. when the" 
&ore controlled by the State? Perhapli tho .best Ipethod would be throuQ'h ~ 

~ R .  of 8, statutory body unc.ler legislative con'trol as to· principle' and' 
polIcy but free· ~ operate as a business organisation supported by the reSOUl'CE'lI 

• 
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[Sir I;'. :,E. James.] ." . 
of the State; as a public utility company, whose ubiect is not profitfol' its share-
holders but .cheap and efficient tr8'Ilspurt for its citizens H.nd their' trade and' 
commerce. What is to be the relation of the Huilwlt.ys to t.he Legislature :of 
the futUre? Isuggee.<ted last year that the question of a wholesale revision of 
the Convention uf 1924 might wall be undert.aken now or, ~  any rate, pre-
parations might be made for that inquiry. In'IllJ view, quite apart froJJl the' 
financial provisions of that Cenvention which. arl' bound to cODie befol'c the 
House in a few days time, there is need for recollsideration of the other })rovi-
sions. l'he Railways are related to the Legislature through two ~ r  bodie.s, 
the Standing Finance Committee fot· llailways and the Central Advisory Coun-
cil. I have very little quarrel with the Stijnding Finance Committee, which 
is the watch-dog of the Legislature; but I have always felt that the. Central 
Advisory Council for Railways performs very little service indeed. ltconsists 
()f Members of the Legislature, hut it cllnnot IlIld does not commit the Legisla-
ture. What, I suggest, is needed is a Council consisting mainly of representa-
tives of commercial, industrial Rnd rural interests and of the travelling public, 
Which, in a sense, would be II counterpart of the Loc81 Advi80rv Committees 
in the provinces. That was indeed the recommendation of t.lw Acworth Com-
mittee which 80!lJehow went off the ~  when t.he mat.ter ~  before this 
House some years ago. SUllh a body might meet t.wice 1\ year, nQt during the 
hustle and bustle ofa legislative s6ssio11 .  " .. 
Mr. 0halrmaD (Syed Ghulnm Hhik Nairang): The Honolll'abh· Member!! 

time is up. ~ , 
Sir F. E. lamea: Such a bodv would btl fl\r more useful than the Central 

Advisory Council whose activity oilly seems to reach its peak at the time when 
the question of the election of its members t.o Local Advisory Commit.tees ('ome 
up before them.. " 
These are parts of II. plan which will now ht'. 1 hope. filled in by my Honour-

able Colleague. I suggest ~ .  some effort is not made now to prepare that 
plan the Railways and the War Transport Department will find themselves jn a 
very difficult position when victory does come. The energies and experience. 
stored up now will be wasted and chanceF.l Of ree'OIlF.lt.rl1ction 1m,;t. Air,] . move. 
Mr. 0h&trmaD (Syed Ghulam Bhik Nairang): Cut, mot.ion moved: 
"That the demand under the head 'Railway Board' be reduced by RI. 100." 

JIr. Jluhammad Azb.ar All: I wish to say something about thi's question of 
reconstruction. I entirely agree with my friend, Si\i F. E. James, that we 
should consider something about reconstruction after the war. One' does not 
know when the war will end. One does not know whether at 'the end of the 
war we shall be able to carry on our Railways and its management. as we are 
aoing at present. The Railways have been ~  greatest eoncern of the Gov-
ernment of India from the very beginning and it is still the greatest concern 
of the Government of India not only for war purposes but also as n. business con-
oem. The' . ~ treatment which has been given to the Roads and 
waterwaYB is a matter, which, I hope, will betaken up when the reconstruction 
lohemeis. presented to the country. It is said that the Railways are a' great 

~. The Federal .Railway scheme and the .Federation have gone into the 
limbo. We cannot dISCUSS them today and to dISCUSS them would be absolutely 
~ . In Europe, of course, they are trying to bring out schemes of r r ~
iion but one cannot be sure here ~  will happen today anft tomorrow but I 
jhink that if the Governmeni-. really takes it. up, !til Sir F, E. James hap 
IUggeBted, ~ fdllds w111 be available to carry out this reconstruction scheme. 
,hen the time for" it arrives. But, Sir, I would say that talk of it at present. 
g simply "putting the cart before the r ~. You have, first of all, as you say, 
j() win the war. Then you have to prOVIde and keep your ~  intact that 
'ou may be' able to .spend more and more. Of course, I know that from year 
o ~ r ~ r  is no deficit, but rather Ii. aurpluB in the railways. f've must thank 
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.not only the War Department that our finances have beCome so enriched, but 
we should congratulate the whole of the Indian public that have .subscribed to 
this result. Whatever schemes are produced by Government or by other Mem-
bers on this side, to prdgnosticate about the future would be a ~  . ~  but 
I support this reconstruction scheme, but though I 'Should say that It Will simply 
be a matter which depends on what happens in the future. 
111'. H. G. Stokes (Bombay: Buropeuu): My Honourable. friend and collea-

gue, Sir Frederick J lI.mes, has dealt very ably with t.wo of the points which seem 
to us to arise out of the problems of post-war reconstruction, and it now 
.remains for me to say something about rolling stock ana about housing labour. 
By rolling st9ck 1 mean what I may term the material reconstruction of the 
railways aIter the war. I propose firstly to say something about track. It is 
obviously of primary Importance. You may have ample rolling stock for your 
needs and ample locomotives but the service you can render is governed by 
.your track -capacity. I suggest that the war must have revealed many bot.tle 
. necks in the various system" where line duplication would solve great conges-
tion and difficulties, many cases where siding accommodation is deficient and 
'many marshalling yards which are antiquated. Again, when track is relaid I 
suggeF;t that the long vip,w be taken and that an ample margin be"provided for 
pORt-war industrial development. That this development will be 011 a great 
~  cannot be doubted if one can judge by the last war, and Railway. as the 
serva.nt of industry should be ready to play their .. part. I suggest too that the 
strategiclinlJ8 will require reconsideration in view of the changed . situation after 
ihe war. 
I would also say a word about electrification,. Most Honourable,Membera 

"must have admired, and in the case ot Calcutta· Members, envied the electric 
services in Bombay and in Madras. I think it is reasonable to say that they 
have revolutiollised life in those cities by enabling the class, whom in England 
we call the black coated worker, to move out of the congested city into the 
nealthy country. Is it,too much to hope that we m4y some day see Buch 
·developments in Calcutta where the need is less acute? . 
. PllDdlt Labhmi Kanta Kaitra (Presidency Division: Non-Muhammadan 

Rural): All these people sittiI\g at pre£lent on the Treasury Benches have no 
imagination. 
JIr; H. G. StolE.:. A ~  work of suburban liiles radiating from central 

Calcutta would open lip new suburban areas in ouLer Calcutta anti solve what 
is one of the most pressing probfem& of the worker, that·'of ren·t. The Madras 
Ruburban services, I believe, pay the Railway very well, and though the initial 
·p,xpense in Calcutta would he high, I do not see why the capital should eam 
an unattractive interest. It may be argued that there is no hydro-electric 
power available in or near Clllcutta. That is 80, but I think I am correct in 
tlaying that in: Madras the power is ttfieam-generate4. . 
Then there is rolling stock wagom: and coaching stock. The wagon supply 

problem is difficult not only in war but also in· peace. India ill a land of 
seasonal crops, and so, of seasonal heavy demands upon transport. If you have 
a supply of wagons sufficient to meet the peak of demand you may have a 
1Iurplus for a.nother 1»art of the year. I suggest a mean between surplus and 
deficiency. an extension, if it is needed, of the present wagon pool and measures 
to ~  .sure the:t the percentage of ~ wagons is kept low. The ~  
Comm.lsslon, I ~  set five per cent. SICk at one time 8S a suitable target. ThAn 

~  JS the question ofw8gon .'!leeiRD which I regard as most' important. I 
beheve there are a number of atana.ra designs, but .jf one can judge by what 
onE! sees, there must be a lot of tuah·deaigns. If they can M reduoed, expense 
will ~ .sayed by J:?l8SS .production and interchangeability between .Railways Will 
be faCIlitated. I Imagme too that the war will have taught deSIgners a great 
deal in respect of weight reduction. 
I believe that there is already. a standard third class coach, but to judge 

fmm the Honourable Member's remarks it i. far from perfect. • 
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~ I  G. ~ . . . .  . h'''?'' 
t Lakwbml Kanta IIalva: We have not seen iti. ~ :ere.ls It. . 

Mr. K. G. . .~ I believe, before I had the ~ r of Ilttmg III this ~U r 
a staJidard coach was r ~ to Delhi for exhibition. I 

PaDdlt LiJcBbml Kanta tra: Sllmple coach? 
Kr. II. G. stokl8: Yes.. . .  . .. ' 
Pandlt LakshJllt"1[anta Kattra: It has rellllliued 8 sample, and It II kept 

perhaps 8S a curio by the Railway Department there. . 
JIr. II. G. Stok8B: It surely should be possibh: for the experts of, the Rail· 

way Board, even th9ugh we are told that perfection is ~ ~  ~  
a design or designs of body suitable for all Railways nnd all condltlOua r ~  
though they are. If E.'\l.ch bodies are then mass produced, some 'of the ,say:ng 
in expense which results Can be applied to the provision of yet more amerotles 
for the lower class passenger. .  .  . .., .  _ 
For the upper class I plead for fln extenslOll of lur-condltlonmg.. ~ thi.n1: 

onf! co..n justly claim that r~  has come to stay and that It IS past. 
the experimental stage. 
Pand1t La.kshW ~  Kalka: For you people. We have water-conditioned 

carriages. Water drips from the top of-these carriages. 

JIr. B. G. Stokes: It gives you comfort, cleanliness and freedom from noise, 
and it gives, so I believe, to the Uailwo.ys, 8n excellent return on t1heir outlaJ·. 
Locomotives 1'lmderstand have I\n economic life of about 80 years and there 
must be many now in use which are much older. Heavy replacementll wilf 
be needed. As in the case of wagons, I suggest as much of standardisation 
88 is possible, Itnd I suggest too that ~  is of the very greatest importance. 
We have heard with muGh pleasure the Honourable the War Transport Menl-
ber's assurance. that the manufacture of locos in this country wiW go ahead !lond 
the greatcr the measure of eta.ndardizfttion, the more efficient will be the worlc 
Boilers, I believe, have always been '6 difficulty aud we should like to heRr 
if it will be possible to mo.nufacture-them in this country. 
, With regard to loco design, here again I suggest the greatest possible mea-, 
sure of standardii:ation and that every oare be ~  to secure the best advice-:"" 
wherever it may be available before Mly design is finally accepted. The will" 
should bring a big advance in loco engineering and we should like t(l be surl'! 
t.hat India wit] share' fully in the benefit of the lessons learned. __ • 
Now, Sir', I come to h,?using and by that I mean not just quarters, but 

all that should go with quarters--water supply, medical facilities and so on. 
We in this Group are af! anxiolls 1lF! anyone tha.t'the Railway worker who hn,; 
given such good service should benefit from the post-war reconstnlction. Dear-
ness allowance is, however, only a_ temporary ~ r  of relief whilst wages 
increases given in the good times may prove too heavy a burden for an under-
taking in bad times. But good times or bad, we do feel that quarters on a 
reasonable ~  are an smenit:v which should not be laC'king-for the lowf'l' 
paid employee. Big bUilding schemes have been initiated in the past declide 
but progress hilS been slow and' we should like to see it speeded up as part. 
lof post-war reconstruction. I mentioned medical f.a.cilities 'as in our vie,,' 
coming under housing and I would like' especially to refer to anili-malarial 
measures. Before I retired from active business, I was closely associated wit.h 
the Tea Industry in North East India. About ten years ago,  we initidted such 
measures on a group of our estat.es in a very unhealthy locality. Their results 
have ~ ~  all our, anticipations. ~ Rr   ~ not been smmped out altoge-
ther, but ~ has boon so reduced that It .has ~ . oeased to be II. scourge. r 
may mentIOn that t,he Assam Bengal RaIlway. BS It was then, co-operated wit.h 
us 'In these . suooessful experiments and I would like to see measures taken on 
the Railways wherever malaria is prevalent. 

PaDdlt Lp1rtb1nt 'IWlW iblira: Ask them to drive out malaria frOm the 
Imperial capital 6tet. 
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Wz •• ; G. Stoll",: 1 !think they are trying in that di!eclii:ol.l' With modern 

method!!, 1 believe, success is a £ertainty and WI ~ hav-e said 1  . speak from 
tlxperience. , 
In conclusion we realise thllt the ideas roughly ~  cost tnoney-:-a 

grtlat deal of money and 1 should like to reiterate the plea a.lready made ~ 
my HOlloura.ble friend and col1,eague, ~r. Chapman. Mortimer, tha.t in ~ 
good years· the Hailway Ueserve ~  should be built up by ,generous alloea· 
~. • 
1. support the motion. 
Mr. lIluJta.rrimad Nauma.n:t:!ir, 1 would like to. support tHe cut motion which 

ill ~ r  the House. J.t is a subject which is more abstract than concrete 
and, as my Honourable friend,' Mr. Azhar Ali, remarked, it ie not So easy to 
give any concrete suggestion un an abstract subject except that· we have got 
to have a wider imagination and a wider outlook for putting our house in order 
when the war ends. When WE. talk of this; we can take into consideration the 
factors of ~  which will· ~. all ~ world over after: this war. 
We wiU have to keep pace with the scientific developments in the various 
spheres and particularly in the channels' of tranbport' ~  railways. It 
will be ,batter jf ~r  to filld ,Jut v. scheme or m"ke inquiries about a scheule 
for the electrification of the railways in the oountry on a larger scale than we 
have at the moment. The HOllourable ·Meillber Who preceded me hilS already 
stressed this point and I hope the Railway Board will take into consideration 
all the methods' of developments that they can adopt in this r~  after 
the war. and also consider how they are placed now and how they may be placed 
after the war. 
,Next, we have got to take into consideration' the automobile competit.ion 

which will become more intense after t.he war than what it was when the Motor 
Vehides Act was brought into operat.ion to stifle the bus service and to give' 
facilities to the railways. With the flow of petrol a.nd probably a cheaper 
automobile beirig available in thi& country if we at all iievelop the motor industry 
here, probably the Motor Vehicles Act as it is today will not be able .to save 
the railwa,ys from those losses which it might envisage b(Y competition. That 
ill also a subject for serious consideration and these things should be ta.kell into 
consideration with wider outloolc and broader imagination. Then, there i. a 
feeling ill the country and iii tbe responsible quarters that' after the war the 
aerial service may develop and may become a great competitor of the railways 
so far as the higher clas!; passenger service' is cOllccmed. That situation has 
also got to be taken into consideration and full inquiries made on those lines 
so that after the war the ;Honourable Member in charge of the Railways may 
not come before the House and say that ~  were not prepared for these eon· 
tingencies. This has always  bean the Close during this time when the Railway 
Board came out with plea that they never thought· that a situation will arise 
when they will have difficulties of transport or difficulty of locomotives and so 
on and ~  forth. We want to warn ~ Honourable Member for transport and 
to tell ~ ~ this iR also a factor whioh should be given a serioq,e considera-
tlCJll. Wltb the developinent of scienoeand the aerial development all the 
world over, probably India also will have to face that situation'. Unless the 
Railway Board is prepared to take these factors into cOllside:r;a.tion and try to 
evolve a sehome which will be able to meet that situation, I am afraid, we may 
again have a series of deficits worse than what we had in the year 1986·37. 
We will not then ~ able, r am afraid,  even to ~ as ~  as' to pay our 
interest charges. . 
Then, Sir, I do not want to dilate on the points of housing and other things 

which have been touched by other Members. I have ot1ly tried to give a picture 
of the things that we rnriy have to· face when the post-war 'period comes and 
the Railway. Board ought to be prepared to meet all eoriceivable contingencies. 
Certainly it does involve ~  the question of better a.menitiea for 

the people concerned a.nd bett.er facilities for travelling on more economie lines. 
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Naturally, when investigations ate l'l1ade these faction MIl hllve to be considered, 
tlO I need not dilate on what particular facilities should be iutroduced in the 
first class and second class ad Inter and third class and how many traius 
should be made torUll. ' l' am just trying to hint what may be the position 
and that the Railway' Board should e'Onsider all these points seriously. 

There is another factor which I should like to point, and it is this: by 
abolishing some lines a.nd by removing even line rails here and there on railways, 
Government, hll.ve reduced their clI.pacity and I hope after ~ ~ r they will 
think of re·establishing their net work and they, should rather try to bring it 
to a far more better position than what it h,d been. The greatest consideration 
,yhich a passenger llIay have is 'that, he may retlcha' cert.lin destination with-
out much inconvenience or '\1I'ithout change involving disturbance during night· 
time particularly. 1f on these small lines connections are not established, the 
result wiH he that lIutomobile transport and road service will be again preferred 
and will probably carry more pas8tmgers, affording more facilities to them than 
the railways, which may leave them at a certain place where they will. have to 
wait on for hours und hours, These are the few points which I wanted to 
bring to the notice of this House and the Railway Board. With tbc:;!e' few 
observntions I support the motion. 

Pandlt LQIluni Kuta "&ltta: Mr. Chairman, I am sorry I could not be 
present in this House when this motion Was moved. Ibave missed the speecb 
made by'my Honourable friend the mover. As I can see it now, it must.hnve 
aroused the imaginative faculties of Honourable Members with wild dreams of 
tlte future. From the remarkable speech was made by Mr. Stokes, I had a 
g10wing picture of the future system of railways before me with air-condition-
ing aU round', with big building programmes, speeding up of construction,-I 
do not know whether he meant' sky-scrapers-by ,big buildings,-electrification 
of suburban railways near about Calcutta, granting of better fac.iliti{;s of travel 
on the lines of Madras and Bombay systems; to whom, I do not know; greater 
allowances to railway workers-by railway workers, I do not know what he 
meant, what category of buman beings, black or brown? Sir, all these thillgs 
we have heard. The tragedy of the thing is that we have not taken 0. realistic 
view of the positiof}. He has been at pains' to discuss the post-war reconstruc-
tion of Railways in tbis country. But is all tbis going to be dOI\e by this 
rotten hureRucracy ruling today? Or, is it going to be done by a system of 
Government which is broad-based on the will of people? Who knows? It is 
not in our hands. Is there going to be a national Government which will take 
up all t,his programme? Nobody can say what is in store for the country. 
Weare in the midst of a devastatmg war-a war which has already run niore 
than three years and the full cycle hf.1I yet tb run. What will be the cond'i-
tions of thill country after the wa», we do not know. You are spenking of some 
fresher alld more r ~  systems to be adopted by the public' utility' 
~ r . ~  you have nothing to saf'aboutthe safeguarding of the national 
mterests of this country. Certainly. people who have the interest' of their 
co",ntry at heart, patriotic people fired with imagination and ~  ideals' for 
·service of this country can achieve a. lot. As I do not see before me even the 
dim v.ision of a change in .this rotton and tottering system of administration. 
all thIS tall •. of reconstruotlon, BO far 8S I am concerned, is of no lise. Read t?e ~ history ~ the railwa;y administration in this country, 'bake a displls-
SlOnate VIew, ;VQU WIll find eons,lderable volume of opinion of economis£s in this 
countr;v that the I~  ra!lwa.ys are ~r . My Honourable friend, 
Mr. Chapman-MortImer qUIetly shakes hIS ~ . Is htl pr.epared to t('fi me 
that it, is not overeapitalised? 

JIr. ~. Ohapman-Kortimer (Bengal: European): Yes. 
,'andit ~  Kanta ~I r  1 hope he wi)1 make a speech and convince 

mB. If he IS' prepared to ~ me that assurance I will immediately resnme 
my seat. Look at the R1iilway Stations of Lucknow, Cawnpore and Poona. 
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All these have been built up' by hundreds of thouaanda of rupees. But look 
at the condition of the third class passengers' shelters. My ,Honourable 
friend, Mr; Chapman-MortiIner, has never had the misfortune of enteripg the 
third dass waiting hall. Look at the hardships a.nd inconveniences whi.ch a 
third clasR passenger has to face at the third class counter in railway stations. 
Has thtlre been any improvement in, the third class counters so far? Look at 
the rest roollls for the big people in these big st.atioJls alldlook at' the waiting 
halls meant for passengers travelling i,l third class and inter class. We have 
been putting questions after questjohs about the grievances of third class pas-
sengers; we have been moving, year after year in this Assembly, cut motions 
for greater amenities and better facilities to the third class passengers who are 
the resl customers of Railways and who keep their lines· going. We were 
giv<ln to understand that a new and improved type of third, class carriage would 
be introduced jn this country which would remove our main 'ground for agitation 
against the railwayE'. I am told that one such bogey or carriage has been manu-
factured and put up for show. 'I hope Sir Edward Benthall \I\o'ill create a Rail-
way Museum out of the huge profits earned by the railways during the first 
year of his oQice and preserve this coach as a piece of curio to be admired Rnd 
cherished by his successore in the .Railway Administration. 

Ag&in, take the question of catering to the passengers. Look at any decent 
t.rain, the Frontier Mail, the Delhi Mail, the Delpi Express, there are excelltmt 
Restaurant Cars provided in these trains which are used only by the higher 
class passengers like my Honourable Mends, Mr. 8tokest Mr. Griffiths and 
also perhaps by some Indiana who are sufficiently civilised and. anglicired. 
But look at the thousands of people travelling in third class. LooJc at the 
tyranny to which they are subjected at the hands of';the vendors at all stations. 
You make complaints, you cry hoarse, but the thing is going on. The Gov-
ernment ~  say, our reports are all right. A nose-gay or a rose in the but-
ton-hole is all that must please you. If that will not please you, then you are 
n perverse'lot, you have no aesthetic sense. You take any aspect of the rail-
wa.y administration, the same thing ia there. Of course, you have today that 
omnibus excuse, the war. So, nIl sins of omission ,and commission are cover-
ed by this war pretext. But the war came only four years ago. We have hud 
~ own experience of the rallway administrations before this period. J, for 

myself, have nothing before me to encourage the hope that so long as this 
~  of persons govern this country or this system of administrafion continues 

even a fraction of these schemes or even a fringe of thot dream is going to be 
realised. Yes, I do realise that occasion911y it is neoesslU'Y, it is refre8hing to 
launch out into imaginative flights. Do {hat by all means as a relief from the 
grim distress through which we !lre passing. But if you mMIl ~  let. 
us not have this tall talk when you have not a word to say ahout the future 
go,-ernance of th'is country. I see no hope for the future of my country. We 
h'lve tried these people, hut we huve found t,hem wunting, ,Ve 118V,e of,ried to 
bring them to their senses, we have tried now and then to mak!.' them under-
stand the national view-poipt, but we have failed, It iR not once tltat ~. 
plesqed before, the'm for the' construct,ion of locomotives in t,he, country, Year 
after year, we passed Resolutions drawing the attention of the Government to 
the locomotive pomtion of the country. "Oh I DO, they cannot' be manufac-
tured in India"-was the UBl1&1 reply, Today this trouble in transport is entirely 
~ to lack of replacements. My Hono,urable fr.iend, Mr. StokeE', comforted us 

by saying that the construction of locomotives, wat; going ahead; yes, ~  far 
ahead that you cannot even dimly visualise when you!' 10comotiveR .wlll be 
turned out from Ajmer or K.-.ncharapara work.hops, ~  ~  
report,R made by experts. What is the use of drawing I'llIch Q roRY or ~  
picture? You made systematic default in evary' respect, You have r ~
1:v ignorpd our advice. It is not at all slll'P,rising that. YOll Rhould (lome to. gnf'f 
,t,oday , 
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[Pandit Labhmi Kanta Maitra;] 
Therefore, Mr. Chairman, while I ~  with my r ~  ~  tbeil' 

poetic phantasIes. and ~ pictures, I ~ r  1 c.an not be enthuslastIc ~  
this motion. If 1 do not dtrectly oppose It. certamly I can not iUpp0rt this 
motion . 

•• ulana Zafar Ali Ehan: Sir, this problem has been discussed from various 
angles of view. Most speakers have tried to peep into the r~. I 
am afraid, they have not been able to lift the veil., My HonoU!&ble fnend, 
Pandit Lakshmi Kanta Maitra who spoke just now is very despondent. He 
struck a pessimistic note and I am afraid, I will have to join w,ith him. What 
the futurll will be, 'We 'do not know. Those who signed the Atlantic Charter 
assured the world that after this war was over and the democratic' countries 
~  the final victory, this world would 'be a plaoe worth living. For whom? 
For the people of Europe, for Poland, for France, for Yugo-Slovia, for Grt'ece 
and for all the smaller countries 'in Europe whi'ch are now under the heels of 
HitlerisllI. But will India be allowed to take a share in that pleasurable life? 
I am afraid, no definite answer has been given to this question up to this ,time, 
although individual Americans and Englishmen have occasionally assured, us 
th"t lifter thE' war was over, India will have her place in the sun. From t.hat 
part of the Hom.'6, from the European Group, my Honourable friend, Mr. 
Griffiths, reminds us of the promise he made on the floor of the Rouse definite-
ly that at lenst. afte. the war, if the British Goyemmpnt no not (Jon:lede the 
right of seH,-determination for India, hc will be the first to rau.e the standard 
of revolt, und yesterday when I again reminded him of this promis.e, he said, 
"I. am going to renew my promise". So after this war ig over. what will be 
the condition of Tndia; that we do not know. 

So far ns the Railway Depnrtment and the ;1Hlenit,jes of third ~ pRssen-
~ r  nre concerned, !or ~  past 40 years, we have been watching the lot of 
third class passengers with feelings of great disappointment. Our Railway 
DepartIJient has heen Il8suring the cr.>unt,ry that' they were going to do some-
thin5!; for the poor third elass' prisoners; 1 me'ln third class passengers. I 
think I WaR right when T Said prisoners, There was n time when third clasR 
pasRenjZl>rS were supposed not to have the capllcity to answer calls of nature 
whilet,hey were r ~. There was no lavatory. There was a time when 
third class passengers were supposed to 'tra.vel each in a space three feet 
square, even for a journey.covering a distance of 2,000 miles. An this time, 
the poor third CIRSS passenger was supposed not to go to sleep. Even.now, rail-
way trains nre pMked like sardines. I have seen passengers hanging on to 
railway foot boards and some of them fall down and ~  occur. The third 
cla8s pRssenger, if he is interested in the future. expects' the R ~  Mem-
ber to do something for, him. The question of ~ ~ iR whether the third 
class pnljSfmgel' who pays crores aud crores o! rupees to fill the coffers of the 
Railway Department, is going to get further amenities 'or not? That - ie 
the question of thp Buture. The future will take care of itself. 
We must talk of realities, talk of the present. At the present 
moment our plight, so far. as travel is Cloncemed, is very iniserable. 
My Honourable friend, Mr_ Muhammad Nauman., while makiughis speech, 
pointed out that nfter this war W8S ove,r, a. ~  world will bEl shaped' and in 
that new world, the rllilways will have very little SJlllce. There would be 
aeroplanes Ilnd people would be travelling by aeroplane/;. He is right t,o 1\ 
certain extent. After the war is over, 'the big magnates, the rich pcopll' who 
are. now r ~  in 'first and second ~ will . have small r ~ of. 
~ r 0""11 'for going from place. to place and therai1ways will be left only t.() 
third class passengers. Jt is ror the 'present admin,istrators of the Railway 
Department to see . toO itthllt after the war, if not now. somethinl!: will be done 
for the third (lIBRS pflRilCIH!'t'r for which WA Rhn11 t,hank t,hem .. With these few 
words, T IR . ~  wllPther. J support: the motion or I want it to ~  
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out, but still I have some sympathy with ~ who afe optimistic enough to 
think t;hat after the war is over this world will be a place wort.ll living. 

Dr. Sir Ila Uddin Ahmad: Sir, I was engaged lin the work of • 'reconstruc-
tion of India" in liome other conference, but 1 thought that this cut motion is 
more practical tlum the general talk on the reconstruction of India after the war. 

As far 8S the Railways are coneerned, I think, this is just the . time when 
we ought to make a. definite plan for its iutur6! working. My Honourable 
friend, Maulana Zafar Ali Khan, Raid .that the Railways will have very little 
part in the transport system of the country compared with aeroplanes and 
other forms of transport which will come into existence. Never mind. What-
ever the position of aircraft may be; the Railways will alwa:s hold their own, 
and they will always occupy 8. very prominent plQce in the economic life of the 
country. I think, it is very ~  that 'we should now discuss not only a, 
cut motion but bv means of committees, confere.nt'es and resolutions, whatever 
future plans ~  running the Indian Railways will be. What will be the. 
position of Railways in the competition 'that will become, more complicated 
later on on account of the appearance of aircraft? We have one competitor 
no\\o ill automobile; we will hR'Ve a second competitor in the form of aeroplaneR, 
But in spite cif that I think the Railways will hold their own, and we should 
try to make these Railways efficient and really useful to the country and make 
it a transport of public utility. 

Tn the first plRee I would like to mention that though we have separated 
the railway finance from the general finance, this separation ought to go still 
further. What we have got at present is not sufficient; 'the separation must be 
taken a little hit further, and though it is not very desil'kble to discuss the old 
hackneyed question of "rnilwn.v r ~  but those .nre very convenient 
words and I woulrl like to nsf' them though the connotation will he very differ-
ent. I think we' ought to make U sTrial1 group of people, which YOIl might call 
for the present "a railway authority", which should be appointed by the 
Indian Legislature which will be responsible to the Legislature, and, I think. 
it is not fair to include this Railway Administration in the Act of the Parliament. 
'fhe .r ~  may lay down certnin broad prinoiples of administration, bub 
the details of the administration of Railways ought to be left to this country. 
So, T think, we ought to make a definite plan for our Railways to adopt as 
soon as the wllr is over, and the first thing we ought to, decide is the constitu-
tion of the body which will govern the India.n Railways and' I am very keen 
that it should be Q small statutory body created by the Indian Legisla.ture and 
which should be responsible to the Indian Legislature for all the work so that 
the LegiRlature m.ay be relieved from the day to day administration. What we 
discuss on the fioor of the House are small matters; for instanQe, about the case 
.of one man who was oalled Allah Baksh when he was ·first a.ppointed but after 
lR years it was found that hi2> name was not Allah Raksh but Allah B,ks (that is, 
with "seen", not "sheen") and then he was dismissed on the ground of false 
personation.. And I pointed out to Sir Andrew Clow that when he first came 
to join as MagiRtratehe was called "Hazur Magistrate Kallu Sahib", but later 
on he became Sir Andrew Clow (Clow when written ill Urdu script also reads 
KalIu). But that is not, false personation. T I'elated this small incident to 
show that these are the small matters which We discuss on the floor of the Houst:! 
abo\1t appointments, }lay, dismissal, etc. of personnel, whereas these small 
matters ~ to be ~  ~  and thill Legislature should only dis-
cuss and deCIde broad questlonR of pohcy and see that the Railways .really do 
useful work in the country, 

The other thing on which the Legislature 'must keep a proper control. is 
rates and fares. Thill iR a very important question. Our Railwny Adminis-
tra.tion hRs got no dennite principle'S. On one fine morning the r ~ r of 
my Honourable friend came up here and said he hlld raised the rates and farell 
by two annas per rupee, but for what reason ~  for what jpstificatiQn was not 
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Inentioned on the floor of the House. Th1s 1S a very Important th1ng which 
the Legislature must keep in its own hands, that is, the question of rate. and 
fares lind it CUllllut. Le left to' amy othl:'r authority. 'fhat. is one control which 
the Legislature must always have in the int-erest of the people Ilond in the. 
interest of the trade. 

The other thing in whieh We r~ interested is thllt we do not want to have 
so many different units. There are 13 first ~  railways, and so m8fY second 
class railways: Over 300 different udministratiOIis and a very elaborate system 
of account-keeping. One-third of the persons ure employed to keep accounts, 
one-third are employed to check those acconnts and only one-third are engaged 
011 admini!ltrativl' work. This kind of division should be, avoided and we 
should run the whoie lndinn Railway system as a single unit.· Some people 
may argue that t·his is ,n very big unit, but rony 1 point out that ~  totul 
milage of the Indian Railway,,; is 'upproximutely the same 'us the total milage 
of Germany, but in thut case it is a smaller country wnerells India is 11 bigger 
country. But it can 'be managed. See whut is happening in America. That 
is a ,much bigger country. We clln run it liN tI single unit, administered by u 
statutory body which ought to be created by the Indian Legislature. If Ilome 
kind of unit is to be adopted on account of t,he Vllstness of the cOWltry, we can 
do it in four units, as it is done for the Army. namely, Southern Command, 

·Eastern Command, Western Command and Northern Command. We can 
divide into four units and appoint foUl' General Managers. 

The other point you huve to consider is thnt as soon us the last railway has 
been purchased, which will be in 1951, we should lUuke ull these railways form 
part of one solid unit, and the present division and sub-division should be 
ubolished altogether. That is one improvement which we should make and we 
must plan for this administration now. This is the time when we ought to 
work on it. At present we have got three organizations, namely, the RlPlway 
Board, the General Manager's organization, and the Divisional organization; 
.'fhe last one is a third wheel to the ~ . 1 think, we should have two bodies 
to run the administration: A central body with full responsibility' and divi-
sional system; or put the entire power in the hands of the General MaJ;l&gers, 
lmd under them we should have the divisional organization. In any case, we 
should not have t,hree authorities; two are ~  one to lay down the 
policy and the other to administer it. But we have got at present three bodies 
in which there is a very great conflict of divisioll and dup!ication of work. This 
should be considered carefully now so that as sltOn as the ,war is over, we should 
revise the entire machinery and in place of three. bodies have only two. . 

The next point we have to decide is the administration of workshops and the 
~  of rolling stock. The, experience of the present war has taught us 

that we cannot always rely on foreign countries. It is very desirable that 'we 
should get materials from other places, iLrid I wish that every country should 
svecia1ize in produci.ng those r~  for ~. the country ~ best qualified by 
~Ir~  of raw. matenals. But smce war cond1tIOns may arise at any moment, 
it IS very .desIrable that we should. 1)e as much self-supporting as possible. Of 
oourse, thiS House has been pressmg for years that we ought to manufacture 

, engines in thiR country. Wf', now reulise that it WIlS a mistake to 
P.M. have postponed that ideo. indefinitely, and I think it ,is now tipt8 

that we ~  think out 0. plan for ~ r  all the items and all the 
parts whwh are necessary for the constructIOn of engines coaches and wagons 
We can make a plan at present for the improvement of' workshops.. . 

The next thing which still requires consideration, anu the time is not very 
fit ~ it, because we' ~  at present, possibly give eRect to it, is the 
quest10n of gauges.. r~ IS an ~ ~  economic waste in this. ' We have 
four or five gauges In Ind18, aDd t¥s IS not very desirnble. Take the broad 
gauge. ' '!'he breadth. of the ~ IS not broad· enough for the gauge we' allow, 



1 thiuk tho llttltitlLlt. widt.h it> quire sufficient for the ~  aud Alllel'icun' 
gauges. H we have the Amel'lCUll gauge that is reaHy good enough 101' Lha 
widt..b wweh we have got. 1 think the present wastaBe lli very . ~ . 
'!'hit> is one of the prob16llU1 which we ought to cOllsidor and ~  when we 
have got leisure to do it, and give e.tiact to. it as 80011 as Llle war 18 over. . 

'J.'ht. next .thing which we ought to cOllllUder is whether We should haV&.urst, 
second, intermedlate, and third clu.sti cl&rriages .. Why not have two sunple .. 
cla'sses: the upper ola8l!i and the lower claas. Of course, Ulany other countrles 
have tried this experiment. 1 know some.of the 00ntineutal countries have four 
.cla!!ses.· 1n England we have only three. 

Dr. P. Jf. BaDerjea: On, some ra.ilwl&Ys only two. 
Dr. Sir ZI& Ud.d1n .bmad: Only on those railway!! which hlive connectional 

with the Continental train!; are there first, second and third. Otherwise thete 
are only two classes-first and thjrd. What is thedifferencei' A new. carriage 
is cl&lled first cll&ss.. If that becomes' three years old it is converted into Ii third 
class carriage, 1:)0' there is really no difference in comfort. One is a new 
carriage and the other an old one. The point.l want to emphasize is that we 
should think out how to simplify the various classes and see if we cannot have 
only two. 

We should also consider the question of foreign and ,local booking. We,have 
u 'rariff Board and I challenge my friend the Financial Commissioner to produce 
11 person from the Railway Board bafore me· and I will see ""hether he will be 
able to answer correctly questions on coaching tarifi on the different railways. 
They are so oompliclI.ted that one and the same article is put under nine differ-
ent categories by the different railways. Therefore, we should simplify our 
coaching tariff also, and when WE) unify all the railways, this question of foreign 
traffic and local traffic will not arise . 
• The next question is that of finance. I think this ill U vUI'y important q.ues-

tion, I think we have queer ideas of the finances of the Indian railways. . I 
am of opinion that our Indian railways mllst be vie\ved from the point of view 
of a business concern, and. such they must keep a reserve. I think that the 
amount of reserve whieh they must build up, whenever the conditions .JJ.re 
fll.v(mrablc"should be equivalent to one yenr's expenditure, viz., Rs. 75 crores. 
'l'his is the reserve which they ought to put down, The Railway Finance 
CQmmittee recommended Rs. 50 crares. J thought it vms too small. Even 
Rs. 100 crores would not be too much. But I think RFI. 75 crores should be the 
very minimum which we should set apart for the reserve fund, and after provid-
ing for the reserve fund we ought not to set aside a very large amount under the 
false· name of Depreciation Reserve Fund. I am not going to discuss' this 
further because the question will come up for discussion in connection with the 
Convention of 1924. 

. , 
I should like to suy that our funds should not be 1l1ixed U!J with the Govern-

ment of India finances. I think the funds of the Railways ought to be separated 
from general revenues, not only in book-keeping but actually they should be 
separate, like any other busineas. Suppose anything happens to the finances 
of the Government of India I Then the finances of the railways will be 'leparate 
from the finances of the Government of India; at present thouih on paper we 
are separate, in practiee We are not, Ibld I propose that we ought to separate 
them, not only on paper but also in practice. So thiR financial policy also reo 
quires consideration. 

These Ilrc points .:m which we can ·think very closely now, And if any eom. 
mitt.ee ill lippointed by the HonourabJ.e the Railway Member now to consider the 
reconstruction of Indian raIiways after the war is over, I I1In sure that it will be 
pxceedingly useful and we can give effect to them as Sooll 8S the war is over; 
beoause there' will be a great rush then. We shall have to construot many 
railways on account of the great demand and we should be ready. . ' . 
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Hobourable- ~ r~  Jit. llhalrm&n (I:)yeu ~  B,hik ~ r  The 

time 18, up. 
The Hoa.ourable Sir' KdWard B'ID\haJl: Sir, 1 ~  the ~  rebuke of 

my Jionow-able friend, 1:)11" ]'rederiek J ames, who ~  that -when ~ 
Chairman of the lndum Railways Conference ASSoCIatIon ~ forwll.1'd some 
proposals. 1-put the ball back at his ~ 1 did, Sir, but ~ doeli l10t lU.ean 
i that the liailway Department, have not taken, and are not taking, allY netlon. 
Indeed, at the liime 1 said that same work had been done -in the Hailway 
.Hoard. .Hut 1 a!80 added thab without help we CIlrDDOt possibll tackle the 
whole problem without detriment to the war effort. That is the pOilition atill 
Loday. In the Haiiway Depart,ment we are extremely pressed for st&ll, staff 
for dU'eot war purposes, and it is _ not eusy to find railway experts to study 
post· war problems in addition to that. It. is true that tpe qualities required 
lor the two tasks are perhapl:I a little different, but nevertheless it is extremely 
difficult Lo find the mell to undertake the work which Sir Frederick James 
would ask us to do. Howtlver,' i welcome his motion alld 1 can 81:11:1Ul'tl him 
that the spirit i,:! willing even though the lles,h may be a jittle weak. ~ r  

thing in the UailwbY Department nowadays has a tendency to be murked 
imDlediate or' priOl'ity, and when it comes to post. war planning one, ;must 
confess that there is a tendency to put it behind the immediate and p'riority 
papers. 

I am sure, Sir" that the Honourable the Mover, on a eut motioll on the 
~  at shorL notice does not tlxpect. llle to give Ii considered opinion or to 

IlJuke a pl'OllOUnCellleni of Governlllllll,t policy. But 1 will Lry and tell hilll 
some of the ideas which are paE.'Bing through my head and that of the Bail· 
way Department. 

Railway reconstruction ufter the war is of course part of a larger problem. 
Ueconstruction is indeed not only a Government of "India problem, but it is 
Q problem which is r ~ the minds of the whole world,; and, therefore, 
we ~ solve it in isolation and 'we 4ave to co·ordinate our railway plans 
with the plans of other Departments of Glfvernment. Government have 
set up a lteconstruction Committee-I believe they Diet last week-and I 
think that the general impetus for planning of post·war r6COns'troctioll on 
. railways and elsewhere must largely come from that committee or from any 
other organisation which may be set up to -deal with it_ In saying thia,. I 
am not trying to evade the responsibility of the railways within their own 
sphere. Far from it. 1 am merely trying to indicate that the railway prob· 
lems are very much linked up with all sorts of other problems of demobilisa· 
tion, reconstruction and so forth. The railways are alive to the need for work 
on this subject; !Jut as I said just now, the war must be our tirst care. 
Whatever we do, we must not so divert our energies as to let, down the war 
effort; but subject to that I entirely agree with the Honourable the Mover 
that the I ~  under. discussion! in .sl!ite of. what some of the ~ r  on 
the ,other SIde have saId about aIry VISIons, IS not. an abstract Rubjeot but 
t)ne of vital practi<:al r ~  to the railways and to the country'l,s a 
whole. and the RaIlway Department ('annot afford to let' it go by  default. 

On the subject of rationalisation, Mr. Nauman and other speakers J'lentioned 
the 8!r. He.ois r ~ . rr ~ . It ~  I think, quite, rel!os,onable to suppose 
that 1D the ,post.war perIod upper ,class passengers anil postal ::;ervices may 
take more to the air. But there exists one consolation. If that is so there 
il'l likelv to be in aerial matters a high degree of organisation nnd 'it will 
probably be possible to co-ordinate air ,and railways more easiiy thim it will 
road and rail. 1 would not rule out 1;be possibility of the railways themselves 
becoming owners of air ~ r ~ . I do not know what my , Honourable 
Colleague for Posts and Air WIll say to that as J have not <liscUSStld it with 
him. !t is possible that he might consider that the air should take over thp. 
railway •. 

• • 
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'On the ql)estion of provincial road policies, 1 am personally ~ entire 

agreement with the Honourable the Mover, and.those who support.ad hun. It 
. ~ of course, a subject. primarily f()r theprovince& themselves. It IS a tremen-
,dous responsibility which they are facing after the war. They wiU hllve to 
.find work: for hundreds of thousands of returned soldiers, as the Honourable 
. Mover has said trained in mechanical vehicles, and the probability is tbat 8 
; great , many of' thdID will wish. to take to the roods. There are Rlso Jarge 
nunmbers of motor vehicles. as far as one can see, releasable from the flrmy, 
,which can be put on thosil roads. 1£ that js so, a large responilibility re!:lt.s 
<.On the provinces both with regard to the demobilisation and placing in work 
of those men, and also in the developm!,\nt of -provincial road policy. I IIlYlielf' 
fully agree that such a policy ought to be 'put in . ~ . " 

I was asked whether 1 knew what stage pruvlDclal plans had reached. I 
.do not ,kno\f in detail. Hoad development is not in the W Ilr 'l'ra.nsport 
,Department, but I urn aware of the ,fact that certain provinees have sdwmes 
:in hand and we are very anxious from the, railway point of view to co-ordinate 
'With those provinces, From the point of view of the railways, the co-ordina-
,tion of road and r~  is 1\ matter of vital importance. It must 'be viewed. ;.not 
from the selfish point of view of the railways for the purpose of peeing how 
much we can preserve for the ntilways, although the railway interest must be 
taken fully into I.\ceount. We must look at this prOblem from the widest point 
<If view, the point of view of the public benefit arising from a proper co-orrlinll-
tion of road and rail. . 

The railways in any such planning must. however, be regarded as a national 
,asset, as indeed !-.hey are; and it is in the public interest to .lee that thai 
asset is properly fostered, if ,only because government revenues are vitally, 
interested. This matter is largely one for the Governments of the fllture, but 
it is duty of us, who occupy these Benches today, to prepare schemes for the 
fut:ure, and' I can ~r  the House that we "'ill faithfully attend to that 
duty. 

As regards the various phases of rationalisation of road and rail, the 
_ House will recall that the Railway Inquiry Committee of lQS7, the Wedgewood 

Committee, advocal.ed I'ailway participation in road services. I think mysel! 
that this is one of thtl most promising features of road ,rail development. One 
thing is quite certain. '1'he experience which we have gained in the w:J.y of 

.co-ord,inating rail 'and road transport most be utilised in the immediate post-
war period, and T also, feel that during the transition period 
when conditionlil in thiR coulltr,v are hound to 'be very uncertain 
1\nd disturbed, the probability is that t.bere will need to be a I . ~  01 
'Priority control, ut least for a period after the war in order that road and 
t'ail may return, t,O normal in an orderly mnnner, ~. ' 

• As regards railwny ownership, which_ I touched on just now, t.here iR in 
<existence an extremely interesting experiment in road rail co-ordination on the 
North Western Railway. They hAVe formed It partnership with an experi-
enced motor operator to work a t.ransport pompany whiC;;h owns half the 
licensed ,'enicleR on It road of some 48 mileR. the other half of the 7t>hlcles 
-are owned by the local motor owners' union which volunt.arilv . ~  to let 
1,heir. vehicle" be managed by a joint staff under the rontrol. of the t!1\nsport 
'Company. In the c8s{'of the company, 60 per rent. of the Clapital is provided 
by ~  Governor General through the ,General Manager of the_.N. W. R.. the 
carnmgs are pooled. ancl diRtribut.ed weekly on t.he ,number of trip;; f;iJrformcd 

,-by r ~ r  vehicle. The same ,fares nre Clharged 'hv the com-
,'pany nnd by the" r ~ r  There is no written agreement hetween the 

~ .  ~ .the r ~  and . ~  party has the right to ('lIll a 
. meetmg by gl vmg a week A not:lC'.t1 to ventIlate Rny grievances. This ~ r . 

ment runs successfully; and thlR Rort of thing RUgUl'S well for Ihe future. 
~  it. is one experiment out of many, mid otherR have {aile(T, it, is the 

'sort of f.hing ~  1 think we should look tor\'\'ard to in ~ futlll'n, If! 
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other' provinces attempts have been made to inaugurate similar ~ . . I~ 
Madras there was a very prQIclsing scheme whioh failed to ~ r ~ . o.wmg 
to the Provincial r ~  de.s.ir.e to encourag.e . ~  bodies to. r ~  
in road t.ransport which obvIOusly vitiated the posslblhtles- of ·the r U ~  which. 
was willin,g to co-operate with the local ~ r owners. 

[At this· stage, MI'. President (The Honourable Sir Abdur ~  rE.sumed. 
the Chair.] . . 

I think developmeIl.ts of. that sort are the sort of development to which. 
railway authorities should 'give t,heir minds., and I see no r ~ why lIuch 
ideas should not; be very 'extensively' ~~ . . . . 

Hefcrence was made to the IStatutorv Aut1l0rlty. 1 hav& no tIme to dWC:lll 
~  this at the moment. I was hoping" when Plndit Maitra started' off with 
his opening remarks calling for wide imagination and so forth, that he would 
have Bonie constructive ideas such as indeed Dr. Sir Zia Uddin Ahmad put 
{or,,;ard at a later sf,age, but I WitS exceedingly dis8ppointed, I must eonfess. 
'fhe only recommelldatjoll that I could understand to come from l)anuit Maitra. 
was a conderimation of 'the existing Government. I did hope that the Pandit 
Rnd others would be able to put forward constructive ideas for the future, 
because, as I said at the Railway Conference' Association, the l!!IIture of 
the railwBv administration is indeed a matter for the attention of India's poli-
tical ~ as much' as the' purely political problem. This is one (,f many 
Rclminist·rat,ive problems whieh need solution and which India must l'p-view .. 

As regards the revision of the' Convention, I do not propose to dwell on 
t,hnt ~  t·iule does not permit. I would only say that some of the lloints, ~  

·aR reconsideration of the Central AdvisOl'Y Council's and the Standing ]'jnance 
(lommitte(1 's fonctions, mav well be reviewed when the tiJine comes for a 
permanent revision of the ·Convention. When that time comeE!, whenever it 
does, we will phlCe tla views of the Government before the House lInrl hope 
that the House \vill freelS, express its own views as to what this machinery' 
should be. In the meantime. we will consider the functions of the Central 
A.dvisory Council Rnd ,see if they call' be improved. . . 

On the subject 9£ reconstruction and betterment, as I mentioned at the 
beginning, the Railway Board have not been idle. After the last war, i'S the 
House would be well aware, it was ulilcided as a result of the Aeworth Gam-
mit,!-ee's report, to . spend Re. 150 crores from general r ~ for the 
J'ehahilitntion of the railways ~r '8 quinquennium of 1922--1927.' Not (In 
t.hat was spent. ~  any means; in fact, more was spent 'annually in 1927-30 
than in the first 5ve years, but that ShOW8 the amount- of expenditure which 
was necessary at ~  time when there was no depreciation fund nnd no 

~  to ~  back upon,. "JIe have gone illtothe question of how many 10(,0-
~ rollmg. sto.ek, ralls and so forth !lre' necessary in the immediate post-

~ r perIOd whIch .lS ~  \1S. In t.ho case of broad gauge 10('.omotivelJ, wor-k-
. mg on a' .as-year hfe baSIS, annual renewals should be J50 broad gau"'e loco-

motiveli, and in ~  to that, there are, of course arrears of r:newa;ls 
That figure, of 150 broad . ~ locomotives: annually ~ r .  of rOlll'tlJtl,' ~ 

;:>ur MlcuJatlOn for th£ loco!110tlve shops whICh are going to be' constnlcted. 
The total value of those r ~ gauge locomotives is something liko TIs. 61 
erores, Bnd when you ~  t-o It. metre gauge locomotives, coaohing sto<lk, fr:d 
goods stock, when you in additIon ~ .  162,000 tons of railQ per annum, 
sleepers. for those rmls, an.dth.e bUlldings which will be necessary, .\'\'e come 
to a programme of s(lmethmg hke Rs. 19 crores per annum which might well 
be ~r  to be spent by the railways immediately after the war. I should 
not. like the ~. to !,ake those ~ r  too seriously, not by any means 8S a 
programme. I. have ~  mentIoned them as giving an indication of the 
sort of expendIture which we have been reviewing and which we h3ve in 
mind mAy have to he spent after the ~. 
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On the question of standardisation r~  by Mr. Stokes, I need oJJy Bay 
t.b&t for Bome' time we have had the Sta.ndards Office in operation ~ . 
they have been concentrating on the. ~r  of ~  I ~ . 
and so forth, 1 think 1 aIXl' corl'e,ct III saymg that about It! ~ r ~  ?f our ' 
st,uek is interchallgenble between railways ~  StaudarCUSu.tlOn wIll, of '" 
'cow'se; also be applied to the locomotives which. will b.e constructed. 
. As regards the 10cOJi'101live shops people are still sayIng ~  (lovernment 
have no plan and blaluing the ~  for what they did nob do 801116 
yeiirs ago. This plan is going forward, and yesterday in the Council of State 
I made quite's long statement showing exactly. what. the :pOSition is. I do 
not, Sir, propose lU repeat that to-day, but:r have sEud ~  on the ~ 
tion of rohing stock, rsils, and so forth, and on, the questlOn of locomotIve 
shopll to ~  that Government are not idle and are not without plans for 
post ~ r development and are indeed weil. ahead ~ t.his ~ r r sphere .. 
On the question of housing I am fully III accord WIth what .my . ~ I  

friend, Mr. Stokes, said. We have plans worked. out by the dlffex:ellt' . I ~  

for -hetter housing. for railway staff. At the moment thoRe -plans ure , In 
abevance for the reason, not that we have any wish to hold them ill abeyalll:e, 
but" that ~ find it difiieult to ~ steel, cement and other materials to stari 
construction. Those materials are being used in pl'iorityfor war work. But 
we are extremely conscious of the need for a policy of ~  ~  and ~
cal and other arrangements, and I can assure Honourable Me!llbers that thIS 
very important aspect wili not be lost "sight of. 
My .H""onourable friend, Mr. Stokes, mentioned the electrification of subur-

lmu railways in Clticutta, 'rhiR Bubjellt has been under consideration for a 
number of years' I}nd the last time that I can trace a reference to it ~  in 
1939. 'rna matter ~.  then raised by the Bengal National Chamber of 
Commerce on the :lIst July, 1939. It was pointed· out"'oythe l'ailwllY r ~  
presentRtive that thA estimate for the eledrifi.cation of Imburbull railwuys ~  
Clllrmtta wus nbout ~  1Bi crores UIH) the estima,ted return was just over half 
a ~ cellt. The officer reporting said t,hat he did not feel justified in recom-
mending to the Goyernment that the scheme shotild be undertaken, and 
the Committee agreed that, their proposal wus not feasible, The eiectrificat,ioD. 
scheme II~ based '.'11 ItIl assumed r ~ of annual increases of traffin. I daTa 
say the time will ~  again ,"cry 'lhortiy when we should re-exumi,ne that 
whole question. Tn the meantime, on the basis of the last examination I 
tqink the House ~  probably Ilgre1f) t,bat the scheme  hardly seems justified 
financially. ' 
I think I have covered t,he lllaiu points of the Honourable .. t.he Mover's four 

point programme. I hope I have sa'td clIough toO show that, the Hailwav aDd 
War ,Transport Departments are willing to undertake t,he respollsibilitv of 
turning themselves into a Peace Communications Department and indeed 'that 
we are, in the stress ~  war, doing .what ~  ~ to foresee the conditions and plan 
for the post-war' perIod. I cannot sf.\tlsfv hUD t,hatwe have in hand a staff 

~  purely .on this, work but" Jl,S I siw, !f we can find that staff a,nd get 
finanCial authorIty; whICh I do not doubt will be fortheoming, then I should 
have ~  hesitation in going ahead with them, Indeed, we will seek to find 
that staff and to responq in every wa;v t,hnt we can to the Hotiourable the 
Mover's demand for urgent act,ion because, all I said at the ~  I do 
regard it .as a matter of supreme importance, provided always tha.t' ,it does nQt 
interfere with the war pffort. ' 
. Pandit Lakshmi Kanta Kaitia: MIlY T_ ask one question of ~  r ~  
Member? :rbe Honourable Member a,arly is his speech said that, a committee 
of· reconstruction had already been set l.Ip a.nd that it had beeIJ working and, 
if so, is that committee charged with, t.he duty of reconstructing railwa,YI after 
the war or the whole economic structure of the countrv' after the war? Who 
brought this committee into being-the ~ General or the Govemor 
General in Council and, if so, why was this Assembly not taken into covfidence 
in this matter. ~  was heard about it. ' 
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The. HODourableSir Bdward Benthall:, It it; under' the Commerce Depart-

ment an4. as regards the rest of the questions; 1 should require notice, ,as I was 
Dot present in the country when the decision was made, 

paD.tut Laklhmi ltanta I ~  When was t,his committee set up?· 
'. Th. HODourable Sir Edward Bent.h&ll: I think 18 ~ ago or a year at 

least, 
S1r -.. B • .Jam .. : Sir,1 beg leave of the House to withdraw the motion, 
'fhe motion was, by leave of the Assembly, withdraWn. 

ChievancclJ of Ralilwaymen re ConditIOns 01 Service. 
Kr. N. X • .J0Ih1: :Sir, 1 ueg to move: " 

"That the dl'm&ud under the head 'Railway Boal'd' be l'educedby Ra. 100," 
~  oujeet'in giving notice, of this motion was to draw the attention of the 

. Goverlllnent of India aud thiH House to the grievances of the r~ r  on the 
Iudiull nnilwll'ys. I do not. wish on this occasion to l'efer to the various 
grievullces from which the railwaymen suffer except onegrieV'a.nce, -and that i'B 
l'egaruing the ~  of the wages or the dearness allowance paid to 
them, 'l feel that the Government of Indio. had shown utter indifference to the 
difficulties which the railway men hud to suffer Hince the ueginning of the war, 
The prices had begun to rise soon after the war und the cost of living was also 
increasing und the Guvcrllment of India took no steps to increase wages or pay 
dearness allowance till Mardi, 1041. Iu l\larch, 1941. they started paying 
lIome dearness aliowtmce Whell the cost of living had already gone up very 
considerabl,Y, 'rile proposu h. which ~  lllude fu!' tIll' payment of dearneSB 

~  were inadequate; and 011 behalf of the l'ailwaymcll in India, protests 
were made that the proposuls of the Government of India, were very inadequate, 
Then ~  prices begun to go up with great strides. Then, the Government of 
India again took sOllle inadequute stepH to ~r  tlul clearness allowance. 
Again, in August. Iaat, the Government of India revis-oed their proposals and 
increased the deHl'lleSS allowlInce. 1n the st'heme of the. Government of India, 
there are certain defect-s, ]11 the first place, they paiel dearness allowance only 
to those people who got Wllges OJ' salaries up to Il certain limit, I am not 
saying that they should give allowBllI:e to the whole ijtaft engaged on the rail-
ways, but the limit which was fixed by the Government of India,· was inade-
quate, In ,their original IH'oposals, the,\' coutlned the advantage of t,he dearness 
allowance to people get.ting &, 60 iii Calcutt-a and. Bombay, in the case of 
employees in the smaller citieR to those getting Hs, 50 Hnd in other areas Rs,30. 
~  Sir, -protests were mudc uncl ii'l tIle oaRe <if Bomb,,:), und Calcuttu, ~ 
raised the limit to 70. in other cities from 50 to 60 and ih other ureas from 
30 to 35, Again, in their Just prorJtlsu\s, t he,v inl'leased this limit u180, In the 
lllorger cities, they im'reRsed the limit frOlll 70 to 120. In smaller cities, they 
raised the limit froil! 60 to ~  lind ill other un'as from 35 to 60, 1 feel, that this 
limit fixed bv the Government o( India for the eligibility of dearness allowance, 
should be ra'ised to at least ~  or 250. rr ~ present limit is too smaD. 

Th'n. Rir, I 1\0 not like that the s.'etem which has bCl'll in£ror.hlCerl 9Y the-
.Governmcn\ of India of nwklllg th,'ce different WIles is reall,v ne('essaryat the 
prellent t.ime, 'l'h!:'J'efol'f?, this . ~  Rholltd he dune away with and they 
should give deurness ul1owall(,c at equal rate .to till the employees. This is the 
,!Oecond point whil'h 1 would suggest to the .Government, that the,Y should bear in 
mind. 
; Then, Sir, thl' seheme lacks in having a reall,v proper relation b'etween the 
~ r  the cost 'of living lind the dearness ll11owa.nce paid. You know; Sir, 

that the cost. of living for the working classes in Bombay. as determined by the. 
~  I~ r Office, has risen from about 100 or 105 to 203 or fl little more, 

That is'the cost of living has gone up ~ 100 per cent. The dearness allowances 
paid by the Government of India are r ~ too sma.ll if y.ou compare the rise 
iii the cost of living and the allowances paId. I would suggest to the Go.vern-
ment of' India that the,V must fix RODle financial r ~  between the rise 
iii the eost of living and the allowances pajd, Then, the ot,her diffiel1lty of 
their solteme is, that there is no 1'Cally *,utomntic machinery by which the 

, .' 
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;lUOWIJ,UCUS will ~  UlS the cost oi linug iucrcl1l1tJ&, :gvcr,Y tiwe the I~
~  'I> . ~  and tho !tuI1wayrueu s uutonfi havt: to wake 'a row and hOld 
llleetlOgs nud make ugltlltion lIud'thelJ tile Uuvel'JllUcnt uf 1ndiu. ~  awake 
and do somtlthlllg, 1 think that ~ a vel',}' \\"l'Oug method of dealing with,tht!-
quel>\,ioJl of the coudltioJll:; wlIrk '-If the workins ChL-I:iI:iCIi. 1 would", thtlreforo, 
IiUggtllit to thc Uovcrlllu6nt of Indiu, to have Ii01llll ~ ~  lUachiuel'Y, As a 
mutter 01 (act, the UOlnuuttce ovcr which t.lw Hunourable ~  13, ~  Uau 
}>l'Cslded, had suggCt;tcu that then: t;hou!U be all uutomatic aHowuuce paid 
lor certain degreell of incrcal>6 in the 1'1SO. 'l'lte Hau UOlnUlit.tee suggested that 
rOt' ovcry ti vo poii!tli 01 rilic ill pricel:l, they I:Ihould pay ~ . 1-8-U as dearnel)s 
alluwancc. The Governl11ent uf ludiaohuve uot giVllU eUect to thit3 l'ccommenda-
t.iull of the Hau Com,wittec, At' pi'clieut thei'o is a vory gi'oat discontent among 
the railwaYUlcn lJecause tho prICes huve gone up alid tbe lI<?st of living index 
llumucl' hall .me up vcrj' cOllsideralJly uud the OoVerlllllel1t of Iudio. hl.love taken 
110 steps yelr to iilCl'eaSe' the delulless allowallco paiu, 'I'hc Ruilwaymeu 's 
,l!'edel'u.tion had usked for a tlut i'ule of HiI, 30 uli dem'uclis ullowance, to those 
who receiVe u salary of 1{1i. :.!OO, 1 du llOr. exactly 1'I:llllenlber the fi{,rure. 
Mr. Lalchaad ltavalrai: US. 25U. '\ 
lIr. :R. II. JOIIii: Thell, ~  IIIsI1 wuut. S01llc autolllutic iuachiuory 101' 

liealing with the further l'i6e. 1 would like the UOVe1'lllUent of lud.ia. to deal 
with this subject very promptly. 'l'l1e llolloul'ablo ~ I r in deliliug with 
Lhis subject some time ago in tbis House, hud poiutcc.l out certaiu difficulties. 
In his speech, he wus good eu()ut;b to pay a eumpliment lQ the stuff 011 Indian 
railways, regarding their 10Juity unc.l regurding tilt: good wOl'k which they llad 
done.uud rcgarding t'hell'l:Ihurc ~  the prospel'ity uf t.hc luuiun railwu.18. 1 um 
very grateful to tbe HOl1ourulJle )Ielllber for the recOg'llition of the services 
of the stuff of the IudiuJl railways, '1'he India11 ruilwa,vrueu \'ulue the high 
praise which he has given to them, but they will. ,vulue more 11 sulJstautial adlli-
tion to the deal'nest! "l1oWI.lo110C which is' being paid to them. The Honourable 
Membor pointed out certain difficulties, He stUd hl:l hUi:I to cOlllIUlt tho I'rovill-
oial Guvernments und tho other del1uJ'tuumtB of the Goverumnct of India, 
lJecause Ully proposals whiuh he ulakes or UlIY ~  which he pays, may 
hwo SOUle i'cpercussioll on' the other departments lind aJso lUlly ~ some 
l'cperl:ussioll ou, the Provinciu.l GmicruUlcntll, 1 tio not wish tq deal with that 
Imbjoct. I have no doubt that if dearness allowunC-!:! is paid to workers in one 
industry. the other Pltople will ccrtuillJy usk for it, but the Honourable Member 
dp08 not l'eUliBe that if t1ie GovernUlent of India deals with aH workers together 
without delay. wc have no objectiun. ;Uu!; ~  muJt be promt>t: While 
cOll'sidering the' effect of the ,dearuf..'t!8 allo\\'LLIlcC paid to railwaYUlen upon the 
posimell Ilud Up011 the employees of the other Governments, the Government of 
India will have also to COllsidel' the effect of tbe dearness allowanc6 paid to 
workers in otller industl'ies. The cleul'llclIlI llll,owance paid by' tho Government 
of Hldis to the l'uilwuJ r ~  us compurlld with the dearne8s allowance puid 
to the textile workers ill Bombay is hardl,Y half uf what the textilc workers get. 
I am llot, .u,gainst I], joint. (tnd eo-ordilluted pro.l!osal being Illude Lut it. is Dot 
practicable, It is useless talking al;out that being done ~  if vou begin 
t.o have co-ordination in all the imTustIies, in all the provineeB and Juall the 

~r . you will tuke ~~ r~  time" You call gO',pn solving the diffi-
cultIes of the people who want tliOlI' <hfficultlCs to he solved immediately and 

~  Itbout co-ordinatiou in the meuHwhile. wheu the next step is due. But 
when the s.tep hus be('omn <JUL'. the Goverlllllent of India begin to consider the 
qUetltiOll. I know therc. is 0. gru\'c disCOIltCIl\ UlUollg lhe ruilwu,vl11en on thil! 
question uud I have received sc,'ernl telegrtlms. r won't reuu thorn except one 
which is from the U ~ U  of Hom!m\', This is wllUt it SIIoYI>: 
, "Ramimy I ~ I Rally ullpel' HailwlI;' Union'," ~ ~  ,resolved iIllJi8i'" 
tiOIl r ~ . ~  ~  . r ~ I allowallce. ,Marufcsto III Budget rallwaymen'll eondi-
,lior hl'ealung pum!. Sel'I0!l' lntua.tLUI!, ~I  spread throughout ~ .~ ~  HaRland tftirty 
rupecs dcarneslI ullowanco wltll automatic mere. lie pillS adequate gram ra('iJjticB,.., , 
.It a.pl'ears that, ~ lIonourablo Member is cOllsic1cring somo !Il'h:lue by 
~ . 1IIst,ead or paymg cash dearllEl8f.1 allOWnlleOij lIe propo808 to fix f.he prices 
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of Ill"tUiles which arc to be Ilul'phed to 1'1,UIWUY1Utlll. Thor.o ul'e ti01UC eeOUOUllI.Lt; 

ulld thero ~ t;OIllC veovle nl tlIe .l!)llUllCtl .1.JtlpUl'tmoll1. 01 tile CiOVel'lllrHmt 01 
J.udia who consider tuut lf YOLl Vlly u littlo lurger \\iagcl:I lu the workiug I ~  
thertl will bc illtlb.tioll .,illd tue buunciui I:IYllllcm wlil be upset. 1 UlII llOt a 

~ r 01 ~ but 1 kllow iJ.lis Lhu.t the e1\eut on the illtlutiou 01 
currency by tile ],'uywent of the dcul'llest; ullowunces t.o u. .sllluil uumuer 01 
vcoVie will ue vel'Y U ~ indeed. ·'£ilere al'Co auout 7' lakbs. of l'UilwuYlllell uud. 
all the orgullit;ed wori{ol's ~  togetiulr· to whom Illei'oul:ied allowuu(loS al'e 
vuid or bOUUI;tlS U1'6 vuid will not ,he mo1'O thun 2U lukht; or ~ lakhi:l out of ~ 
vopulution of 40 crores. • - . 

IIr. Pre8ldent (The Uonouru.blet:iir Abd'U:l' ,1l.uhilU): Honourable Member's 
Lillie i.. tip , 

Mr ...... .Tosbi:l won't deal with that' subjeot bec • .tUl:le it auy COUle uil 
again for dicussion. but 1 can say thi.s that the llliluUOll which is taking I)lulle 
in thil:l country is due to the wrong currency policy of tho OO'\;,crUlllCllt 01 Lndia 
and not to the pUyIllllnt of dearness allowunces. J. hUl)C tiw (lU\'Crnllleutl :;f 
Indio. will aCct,lpli my motion aud increuse the deal'lleSS .ullowanccs ~  to the 
l'I.WWUYUlliU ~ .  intl'Oduce a. proper autoDlatic system for further l-'lAymcut 
of dearness allowances when "be cost of living 'ilicreascs., 

JIr. Preatdent (The HOllOUl'uble Sir Abdur Huhiril): Cut lllotion moved: 
"That the uemand Ulldcl' the heao ~  Boaru' ue reduced by·Rs. 100." 
IIr •. Lllcband Jl'avalral: Sir, 1. will U~ il.'OlU where Illy friend, 

Mr. loshi, has left. Sir. this queeliipn of dearness 'allQwlIonce is disturbing the 
mind of emv10yees so much that we have not only been r ~  telegl'ullls 
and representations duriug the day time but the teltlgl·l.qm Iloo1>le cOllie eV()1l 
at night. when we are fast asleep. to deliver such telegrams. 1 think sil11ilal' 
things ~  have been happeniug with the HOllourable MCl1Ib¢r-i1,J.-churgc of 
RailwaYi! too. The Honourable Member for ltaiIways has becn telling us thnt 
the question wus receiving ~  surious cOllsidel'l.wion. How long is 
he"going to conSider t.he claim of del:lerving people? '1'hc.y ure getting imput-
ient. and there is cxtreme diseontent among the ruih\'IlY employees. 1'he uon-
sequences will be very bap. TherefQre. earlier the HonourubJu the Huilway 
Member decides this question uuu coulplies wit.h their dellJUncll:l the DcMel' it 
would be for the railways themselves. Now. Sir. the cost of living has mcreut)-· 
ed by over 100 per cent. 1. need not go into the tiglires 0f the eost of living 
index whica have been' given by Provincial 'Government as regardl:l 'the aver-
age 'increase which has been registered in all provinces. l'resent wages Of 
railway workers are not sufficient to meet the. extra ~  of living.' The Hau 
Court Re,ort puts it lucidly a.n!! it should be eoneidered by the Honour-
able th03 Railway Member. There. is not trlrich tiJlle at my disllos:tl to read vuL 
the whole thing. 1. would only suy that. there J:!hould be no discontent amoug 
tbe ra.ilwa:y I employees. This ~ what Bau Court said:":- . ' ' 

"Railway ~  are cngaged on. vital service meaut fOl; I~ r I  and some of them 
Bl'e employed on wOl'k which ia even more ,dil'cttly connected with thl! war. III thc .csse of 
lIuch men, we .venture to think. that it would be a mistake to reduce their atlmdard to an 
'ttxtent which might tell hea.vily upon their healtb and effidl'llcy. although they may have 
been cont611t with thiH row ~  twenty, ten or fiVt! yeal'S ago." . 

Now, taking into consideration the preseut circmllstmlces, I t;hink the 
r ~  . r ~ at which the . ~  is being given is inadequate. . It has been 

consldererlmudcquate and the rUllway mOil haye put forward their reusons for 
it. 'fhe All-India Uailwaymel1s ~r  hus d(·llu.mcled n flut r~  o( Us. 30 
on pay up to Rs. 250 in rurnl nnd . urbau areas us well ~  citiel!, The i'cliof 
whieh. 'the ~ r  ~ . ~ I .  tp giVll .them is 1.lot the one 
w11fch they hke. They sal.d It IS, ~ ~U . 'l'he· Hallway Bourd bas 1'1'0-
v'idei rupees r ~ r~r  for ~  prOVISIOn shops for 1:he l'ailwny personnel of 
about ~ lakhs, who wlll be entttled to purchusc r ~ ·those shops. It also 
.includes th(> cost fI of pertlonnol. of the Supply Depurtrncnt. Thus. the Relief 
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would work out Rs. 3 per m-ensem per employee. The scheme relates to the 
supply of one or two commodities only. The Railways have not been regular 
so far in their supply. At Karachi, only one supply of wheat was arranged 
and mat also was "arranged when there was a light strike. Actually, therehaa 
not been reguJar supply of wheat at KaracM to railway employees. 'Ebere 
has ·been 'no supply ili Delhi Division specially at Meerut city. There has 
be;m only. partilll supply in Delhi area Sir, there are thousands of railway 
employees scattered all over the country. Large ~ will be re-
qUlred for distribution of ~  and there will ~  so much IOS8 of time a.nd 
energy. Railways propose 'fOr . the present to giv'only wheat, rice and sugar. 
No discretion is left with -the . purchasers as to' the quality and qua.ntity of 
ench commodity. Sir, at some places it has been so found that the Railway 
supplies contained other materials such as sand and dust. This kind of sup-
ply will not help them at all. It will create so many difficulties. Stations 
are very far away. Even the Paymasters who go to disburse salaries every 
month do not also reach in time to give them their salaries for two or three 
weeks. In some cases salaries are not paid even for tlr<J' or three months. 

The HODo1l1'&ble Sir Bdward B81I.th&ll: Where? 
Ill. LalchaDd Bav&1ral: Paymasters on the North Western Railway art' 

not regular at all in paying salaries in time. They come after weeks. 
The Honourable Sir J:dward Benthall: Can the Honourable Member give 

lome instances? 
'. 111'. LalchaDd B&valral: I cannot give instances, but I know they are com-

plaining that at some stations at least some people Bre not given thejr salaries 
on the first or. second day or even the fifth day. 

'!'he Honourable Sir J:dward Benthall: I hope the HOllourable Member 
will substantiate the facts 80 that we may be able to look into the question. 

111'. Lalchand Bav&lrat: I will. Sir, I submit there will be difficulty in 
supplying these people with their food which they require every month. I 
hope distribution of food will not follow the payment of salaries. I do not 
know how many shops the Honourable the Railway Member is going t·o open 
at small railway stations, or he is going to open such shops only at Karachi 
and other big cities. If Railways are not going to open shops at smull sta-
tions, it will be very difficult for men at such places to go to take their food 
regularly from big cities where it is contemplated to open shops. Sir, this 
system of relief 'is very much disliked by the railwaymen. I think, this 
scheme is not workable and if it is so, then in that case it should be left to() 
thes3 men whether or not to l$!Olk to their service. Ordinances should not be 
invoked against those people who will have to leave their service for want of 

'food. Essential B.erviceE' (Ma.intenance) Ordinance of 1941 and the Technical 
Services Ordinance, "1940, have been promulgated. Let the employees alone, 
if you are not complying with their reasonable wishes. It will be wise on the 
part of ruilways to see that all these schemes are revised from time to time 
with the help of some people who have practical knowledge of the distribution 
of foodstuffs on the railways. These schemes should be revised in" 8'lch a 
manner as tc meet with the wishes of the railwaymen who are for the time 
being very much discontented. If Government is not prepared to employ SO 
many men for carrying out the work relating to the distribution of .foodstuJIs 
on each and every railway sta.tion, I think, it will be wise on theU' part to 
increase the rate of dearness allowance. I, therefore, submit that Government 
should give Rs. 30 per month or as much as would be ref,Ulonable and also rllise 
the limit or pay from Rs. 120 to Rs. 250 a month for adxmssibility of such 
allowance. 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber can continue his speech tomorrow. • 

The Assembly then adjourned till Elewn of the Otock on Wednesday tll" 
24th February, 1948. 
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